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Chapter 1: |l ntroducti on

1 Background

1.

Di gital connectivity has become a crif
activity. Over the | ast decade, rapi c
educati on, heal t hcar e, commer ce, I nnov
on dipdiatdlor ms continues to increase, 1
digital connectivity has emerged as a

and sustainable devel opment.

. 3tudies and industry reports indicate

occunside .buTHids ngsend is particularly
of advanced mobi | e Gt eacnhdn o Ii gci he so pseurcaht €
frequency bands to deliver hi gh dat a
attenuation due to wall s, buil di ng mat
building digital connecti vift yUsheas Exegcec
and Qualviitcye dfQoer.

. el ecom Regul atory Authority «fl alusei 4 v.

clause -6brtobnsqgh) of section 11, ma n o
standards of Quality of Service to be
guality of service and conduct the per

service providers so as to protect the

serviceso.

.o address these challenges in a struc

of |l ndia (TRAI) submifiRadi mdg sofr e Boimime in
for Di gital t@ontnteect Gov2y"&mbntarayn RO 3



recommendaddc oeapt everley t Wet iGoeer nhamment mo
and subsequently referred to relevant
Depart ment of Telecommunications (DoT)
09July 2025, has referred these action
Mi nistry of Hous(iMagHW@WA)BuUebanoAfdBIdS)an
Tel ecommunicati of TECgNateieomalg Cemmu @i C
TechnO¢NGB)Yy Miyniosft rRur al ( Me R®r) & pantemdr c o

bodi es, for cr ebautiilodn n@gf terd alwloimma ni o at
operationalising the Digital Connecti
amendments to Moaws (BMB B Ld)i,ngNaBtyi on al B
standards, and i nstituti onBh P enpeacrhtanme nstr

Tel ecommuni cOftfiiocres MeDmTih 2@ L /2D E 8t €¢d 09
Julyi2025t ppeaAi at A

.50 I mpl ement the rating framework as p
ARating of Properties for Digg0O7vabdbf Cpr0d2a
250ctobeyr f2®r24r ating properties based ¢
The framework aims to promote cDalgliabad
Conectlindirtayst ruct ur eDiPgriotvai ld eGaosn n(eDcCtliPvsi)t,
( DCRAs) , Service providers, and other

account dbsseusttyai manbi | it y.

.80 operationalise thBoRegel BhvohsngTRA
Dr aft Manual for Assess main3Maoyf 200 A5 tt e
examining stakehol der Il nputs andatiimgo
Manuwés rel dd8%aidguehn. 2T0HRe& rating manua
operationafi tolhe kDiogniet al Connectivity R

roles and responsibilities of stakehol



criteri-ar iatnagr isau bf or rating including

procedur es for applicati on, evaluatio
translating regulatory intent I nt o a
Manumdblees consistent 1 mpl ementation o
types, while ensuring transparency and
. Bubsequentl vy, t he Aut hority I nDvii g ietda |

Connectivity Rati ng07Mgpendi A2s0c245EMUNHIABYiI no
wor ksfhoorp regi stered DEReptembehmhdk?»n
registration has been granted to twent
i n regul ation 5. Th-goirergi ahdat noer s D «
required eligibility criteriaaias psr DC

. Burther, the Authority I nRriadpdar tayp pMa caa
29SS eptemberPrRORErt weManagdres Edowi eaw h

already irme qicsctoeardeachce with regul ation 1

. 9 RAI has al so conduct edanmdu lwoirfkbseh ogasma ir «
st akehFoolrdeRrhso.pert ywiMbawagebsgun register

their properties is expected to commen

. EQrther details about the rating proc

https: / [/t rpaoir.tgadivh.ei npadrct al provi des a

framewor k, i ncluding i1its objectives a
Orders issued under the framework, the
and other referencel mases, ahotsiucds asFA

contact I nformati on.


https://trai.gov.in/dcra-portal/

2

2 .

3

Scope of Consultation

During the process of interaction and
Chapterman2l based on early i mplementatio
Rating framewor k, the Authority has (
ecosystem requirements. These iIinputs h

clarity, orefailngmenmginoumwdt pr aati ces may

effective I mplementation of the Regul a

. Accordingly, the scope of this consul't

t heroposed amendmengdlsa cigbddh aRpet geunl dar4 oi poons e d
amendments i n RG&htapntdgerMdtu Rle giud ati on an
with Amendment s I s-l lprasent | Altnr Aag e iz tuii
stakehol ders are atswmmemivs t ede ¢ db & alb mi
on any otdfe Radtad mgctod Properties for Di
20Aahd Ratiing tMMsaeuptbed for mat .

Structure of t he Document

This consultation paplkap Gésapd rpgaondii deecs |
introduction and background to the Digi
the regulatory context, key milestones
Chaptemreents the current scenario and
observations emerging from early i mple
highlights key areas i1identified by st ak
on ecosgrsaem omdg and practChaphteadteBboyime
prop@asmecdsnend® the Regul ations, based «

di scussed in Chapter 2. 't explains th



concerns of the st a&mdmdsdhmatyp taem@ hohupgthe rp r!
conpaioposed amendments in Regul ahtei odnr aafn
regul ation andamandmegn tps AW a e kiwlir ted rach dl | |

the amendmagmtl s goanred in yell ow colour.

Annexlprevtidleesmpl| ate for submi ssiAomexfur st
IV provi des supporting format s and ref o
decl aration to be submitted by Propert.
constructi adnneexMoppreorvtiideeasd itclad i ve Opemphat
Digital Connect.iTvheApyp e Al dcotnt epar t ment
Tel ecommunications ( Do T)-1 304 1f/i2Ske2 IMe o d a
July. 2025



Chapter 2: Stakehol der Feedba

1 Present I mplementation Status

1. Eoll owing the Rati hpgcatfi ofhr opfert hes f c
Regul atiamag ,tR&d2hdel ease of the Rating
Rating framework has entered its init.i
on ecosystem readiness, i ncluding reg
ConnectivityesRa(tDQ@QRAsSAgenrcagi stration cC

awar eness creation among ecosystem st a

1. Zhe Authority is conscious of the fact
the digital connectivity ecosystadapb
tbhe stakeholder needs, whenever requi

1. Therefor e, the Authority has actively
across the digital connectivity and r
provided i mportant insights into how t

and erpdeto operate across different pr

mar ket contexts.
2. Stakehol der I nputs on Rating Framewor Kk

2. Dur ifrog mul ation and early i mplementat:.
framework, the Authority muigtaigglde wijii n the
including workshops with registered Di

and centr al government ministries ano
Managers and real estate stakehol der s
and oltdéwvantrepublic sector institutions



2 .

Pn addition to inputs received from
Aut hority al soownu nadsesrdvsasorganito s ear |y I
experience, feedback on Rating Manual
I mpl ementati on S progressing across

devel opment .

. Bol l ectively, these stakeholder inputs

support for the objectives of the Digi
i'ts focus @nuiilndprnogv idniggiitm | connecti vi i
choi ce, and encouraging systematic P

|l nfrastructure (DCI) .

. At the same time, the above interacti ol
or refinement may be relevant, particu
a)yhe ability meanit hegf ulaltybredtiwtefeenr emrt o @d re
varying | evels bpéadi gpeearafl aromanmeeec;t i vi t

by he application of t he r gtriompgertr ameyv

constr,uothiiacrh constitute a significant

c)he review of present categorisation

and Category 6B6.

d) he omRrealperty 8eaakfjers evdigatabnCohn
I nfrasitmuotdee to pl an iampmprl oyv exnge nftore
Connectivity Rating.



2. Review of Star Rating Levels

2. 5A%. Regul atipmopRpérties are currently a:

onf aasear, sbaked on aggregate scores a

and-cssrubt eria as foll ows:

S Digital Conne
' Score Rang¢

N o be awar de

1 2 8 0 *

2 455 *k

3 5 & 0 * ok k
4 785 1. 8.8.8.1
5 More than & 1. 2. 8.6 .0

2. 5SPakehol ders observed tdhatf,eriemtp rl aecoteil
connectivimgy rfealdli nwistshi n t he same st

scores |Iie close to the boundaries be

2. 5FBom the pPrepectyyv dasmubcgherosut comes | i
refl ect Il ncrement al I mprovements T
Stakehol ders further highlighted that
one Star rating to the nextndltascdrea
approximately 15 points. As a result,
made across one o-cr imoerei ac,rideah ai mpr

translate into a higher star rating
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fined threshol d.coFrsoumetriseypeespeet i
il ch ratings convey nuanced differe

operties.

akehol der s not ed t hat t hi s has I m

terpreted and used by different par
i ng of Properties Under Constructio

akehol der s hi ghlighted t hat a sub
mmer ci al pr operma rekse tiend ,t hbeo ockoeudn t arnyd

nstructiagn odhasne wetldelbfef ore physi ca

e regul ati ons already recogni se t

frastructure (DCIlI) during the fAc(olnst

ery property manager shal/l comply w

DCI during the construction stage
il or approval of the agency which ha
r «meesntruction properties, cufiTraeatl
e Diligednderstuangdeer construction wil
nstruction, testing and integration

il e Property Ma n a gsetrasg e mapyr o ma & e 0 ndst
nnectivity Infrastructure (DCI), t h
cognised document through which the
communi c et endardkewertiimgg tamd booking o
nstruction phase. Consequentl vy, Pr

monstrate t he |l evel of di gital Co



2 .

2 .

consumers, who often make muwr oh adnd iod &
the planned | evel of digital connect.i
6 The Authority noted that aforesaid as
encourage them for planning the digi
building plan while preserving the ¢
Ther etfloeree i s steaeadt 6oed aand tr atnhsaptar
providesofriagi migl irtiyght from design s
compl etiwan hstnagehse framework of assess
the regul ation.
Categorisation of Property Types
7The objective of classification of pr
the purpose of applying the rating cr
connectivity in the respective <catedg
relgati on 3 provides for the following
and 6BOG:
NS(I) Classiffl Categ Type of Prope
L lResiden A Apartmfan.ts, indepe.r

communities oOor soci

Al properties of t

Gover nm t he State Gover nmer

2'Propert A Undertakings, Local

et c.
3.Commerc A Commerci al of Ssihoe pa

Establ i mal |l s, i ndustri-mbde




2 .

S|

N o Classiffl Categ Type of Prope
|l ogi stic parks, cor
Ai rport, Bus Stati (
4.Other g B Hospital s, Hot el s,
or publ
et c.
Stadi um
Sport A Stadiums or per mane
5./spaces B with seating capaci
frequen persons
gat her
6 Transpo 5 Expressways, Hi g hwa
corrido et c.
7DRBr Amg hori tyds assessment of
certain property typCeast emgrogsys notBhoy as n &k
hot el s, and educational I nsbtuiitludtiinogn sd,
connectivity requi rements comparabl e
shopping mall s whi ch are cl assi i
observed that requirements of

Category

under
I ncl
explicitltyhemenftoromea ,criti cal
hence

ude

needed

expressways,

t o

CattegoheroBaoander

clearly

hi ghways,

0 Aémo dsad c H e snhu lxtrsie pmor e
t he

exi sti

part

menti oned

I mpl eme

certai

a l

arnea tl wa



2. Bigital CBbnalecdat von ywi t hout entering i

2.8.1.

2.8.2.

2.8.3.

2.8.4.

TheAuthority is of the view thathere may be scenarios where a Property Manager
may wish toevaluatepresentevel of Digital Connectivity Infrastructure (DCI) in
a property for the purpose of identifying gaps and improvenmegtsred without

applying for a Digital Connectivity Rating.

Stakeholders highlighted that once a rating is awarded, it becomes publicly visible,
and therefore some Property Managers prefer to first identify gaps and undertake

improvements beforentering intaa formal rating assessment.

Stakeholders further indicated that, in such situations, Property Managers may find
value in obtainingnauditof the existing digital connectivity infrastructure against
the criteria and subriteria prescribed in the Rating Manual, primarilydssessing

the present statugapsand areas requiring improvement.

The Authority notes that suchuditsmay encourage proactive enhancement of
Digital Connectivity Infrastructure and may, over time, support wider adoption and
effectiveness of the Digital Connectivity Rating framewoilherefore, the
Authority proposed to enable the property managers to undepdiomal digital
connectivity audit of their properties through TRAI registered DCRAs without
applying for the ratings. The property managers will be free to choose the DCRA
and negotiate fees with themCRAs will declare their maximum chargeable fee
on the rating platform for the reference of the Property Manag@RAs will audit

the digital connectivity in accordance with the rating manual and provide relevant
details including suariteria wise present status of digital connectivity and areas

for improvementn their audit report.

M p



. Summary of I nputs

The above analysis highlight areas whe
wi t grorund practices may support effect
of the rating framework wunder the reg

basdrs examining possi ble approaches, a:

* k% *



Chapter 3: Anal Amensdamat Phro pRsgWl a

1 Background and Context

1.

As di scussed I n Chapter 2, I nput s r
I mpl ementation of the Digital Connect.i
own assessment, I ndi catentéapt uayhlcyeertoal

aspects would benefit from additional

and usability.

. Accordingl vy, the Authority has i dentif

amendmentmeet practical requirements, i

support smoother adoption by Property

.Bccordingl yame hmeésmerneol paotsee dt o :

aReview of Star Rating Levels

bRating of Properties Under Construct.i
cfategorisation of Property Types
dPptibDingilt al Qaumdnegcti vity

The praoapemscmdenttshe regul ati omgdei s1c lesaxced

foll owing sections.

2. Prop®dsedndmentReview of Star Rating Leve

2 .

2 .

Exi sting Provision under the Regulatio

1A%8. per regulation 26, pri-vpeeti esaprea
namebya&t a8t a8t ad -Staarrd, 5Sbased on the s

the applicabicagidreirtiari &Cuandcendulrating



2.

Digital Co

Score Ran( Rating to

1 250 *

2 455 * %

3 5 & 0 1. 0. 0. ¢
4 785 1. 0.0.0. ¢
5 More than 1. 0.0.0.0. ¢

lUAder the existing framewor k, propert

onf aasear, sbabked on aggregate scores a

and-csrult eri a arsegnelnatiiommre d2 G .n

|l 8. i s notedthlatscionepro&adgieqgd ors t oo \
propertdidd ewietnh | evel s of dnagi tralc ed on
same star rating, particularly where
range of score for any Star | evel. F C

property scoring 70-Swaul d alotngrecaeawa

14 in overall score. Similarly, a pro
bot h r4Stearverati ng, even though the | a
compliance acreossteritberia and sub

FAom the perspective of consumers, su

di stinguish between properties offer

connectivity experience. From the per

My



Il ncenti vesi nfcaremmakiahg benpood ement snum

reqguirements.
2. Prop®dsned dnieontt he Regul ati on

2.2l h. order t o addr ess t he anboor vee  noubasnecr
repr eseonft adtiigoint al connectivity perfor.
to refine the rataidng t s ostazgr slwdnialltasr o d u
approach adopted by Bureau of Energy

efficiency |l evels for electrical appl

2.20UAder t heamemadpende digital connectiwv

expanded from five | evels to nine | ev
5 Stars

S Digital Co

' Scor e RangRatin t o

N o 9

1 > = 2352 *

2 >3-20 * ok

3 > 4-08 *k

s > 486 * ok k

: Yy Seve s
6 > 6-4 2 ***“
; > 7-20 Kk kk




Digital Co

Score Ran( Rating to

; pp FFe kK
9 More than *****

2TBe proposed refinement does not i nvo
sudbriteria; the scoring methodol ogy;

2The revised rating scale Is expected
properties with varying | evels of dig
transparent information makcomgsamer gn

PropenageMa to pursue continuous and

Connectivity Infrastructure (DCI).
Propdsned dmelnit Rating of Properties Unde
Exi sting Rating Process as per the Rat

1Séction 3.7 of t he Rtart u aitgu rhkadmwaehu it shdit
proceapplicable to bovohstoostirootpdoap

stages are explained bel ow:

e Die Diligence Stage 1 -

. . . ¢) Document Review e) Corrective g) Final Evaluation
a) Registration of and Preliminary Actions by Property by DCRA and
Property manager Assessment Manager Award of Rating
7= beh
& >3 4
b) Application for d) Preliminary f) Due Diligence
rating of property Evaluation Comments Stage I1
and Action Points




aRegistration of PRropeentyy Mdanrageer ir e gi
Connectivity Rating Platform. Regi st

f or r athienrgo pfeorrt i e s .

bApplication forThatPngpeftprbMpragegr

iIts property and submits details an
manual . This shal.l il nclude detail s

property, such as properdfy mfamewndry
ownership detail s, property address

i ncluding areas proposed for assessm

DCRA for the assessment .

cpPpue Diligence Stage | (Documentl Revi
this stage, the DCRA dlondachss®&sse 0
submitted I nf or mati on and document ¢

evaluati on.

i .The DCRA reviews documents to verif

il f addi ti onal i nformati on or cl ari f
through the platform. The Property

the prescribed timelines.

| T For «wmdesnt ruction properties, t he D

stages to assess whether planned D¢

i vIihis stage iIs intended to ensure

eval uati on.

dpue Diligence Stage | (Preliminary
Poi nBasgged on Document Review and Pre



3.

3.

shares preliminary evalwuation comme.]
points, I f anWandmaé¢e oc 8t eiRecommenéing@d e d

DCRANnd are communicated to Property

e)Corrective Actions By o Pe otpe r tMya n Mg a

remedi al mantdabostym ppn mdesed f or seconc
Compliance with mandatory action poi |
Property Managers are encouraged to

actions to achieve a hiognhserarreatc onngp.|

Property Manager may requeiddtl.initiat
Pue Diligenc&he&atB@RAlIdconducts onsit e
DCI against pres-cribediarantsepea aadu

undceanstruction properonkyg, athes ocom

DCI construction, .testing and i ntegr

Final E vbayl ua@RhAd n Awar d : ofThRatDICRRA pr e
assessment report, updates scores fo
criteria as per methodol ogy mentione
i ssue the Digital Connectivi taypl Raffio

public verification.

1The above process functi ons a prpernoapirnisa
unchanged

1A8. discussed in Chapter 2, stakehol c
propermaeketaed and sold duri,ngpftlkre dea

physical completion.



3.
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Rating Manual c¢ur rceonntsltyr upcrtoi\diune epsr
I genclel Ssthaaglel commence only afte
nectivity |l nfrastructure (DCl1) Co
reby ensuring that f-gnaundatssgssm

|l e the existing process ensgresndh

essment , stakehol der i nteractions
rneo isst ructur eéedhrmaghamhsineh the i nt e
nectivity or target star rating

t omer s.

I's further noted that during the ¢

operty Manager s, despite planning
monstrate such preparedness i n a s
nsumers, who often make purchase d
the planned | evel of digital conn
kehol der i nteractions i ndi cate th
essment i ntegrity, it doweissirbatl i a ¢
nsparency during ,t hwehemo npsrto puecrttiioen:

keted and sol d.
osed Rating Process for Properties

address the above stakhdhlopltdearesd aiir

thin the exipaitigcuadmudeyzamati onhet acg

I geni¢,e wihtialgee retaining al.l ot her ¢

ual



3.2ThAe proposemadnsgmneds with the Rating M

are supplemented; all|l remai ning steps

3.2PBoposed Flow for PropeTrha ef o ldinagira gt

provides the process of rating for th

the process, Il ncluding issue of certi
rating after the construction I s comp
Due Diligence Stage I - ¢) Intimation of
a) Registration of 0 ]jlileg?:egn]: ;z\;ew, completion of DCI by ) E:FS]C[II:/T:ESOH
Property manager  certification by DCRA | Property Manager and A“vrard of Ratin,
¥ confirmation by DCTA 8
_ >0 > 6 >3 4
b) Application f[;r d) Construction Phase f) Due Diligence
rating of property monitoring by DCRA Stage 11

aRegistration of: PRropeerttyy Mdanrmgeeaer r e
Connectivity Rating Pl atform. Regi st
for rating for its properties.
bApplication for: rRrtad mgr toyf Ma oapgEdnsycao
properties may apply for a digital
Regul aotnicoen sal | components of Di gital
(DCl') (covering retrevobati arasepeéerla k@
25) have been planned and approved
i mpl ement ati onl mdeaddint iien rtea dtyhe st at
t he NAtpep i cati on f o, tRlme i hmga @dr tPy loddkelr
adecl aration sgo®aisftiramctiognu mphreotplee t if
proviAemne xddTbe decl aration shal/l i nc

it tear get stthaart rtahted npgr operty i ntends

i jla. ratriingvr senaadi tswibsenpiaal udi ng:



athe proposed measures and design p

rating;
b.t hhear get score proposed-cagaierfatode a

cexplanatory remar ks mapping the p

document s.

I iTihe plan shal/l be support edr eblye vamp
documentar,y ®wdldeamsxeapproved buil di
i nfrastructure schematics, and ot he
DCI

i vihe Property Manager shal/l provi de

each applcirdabkelra ossiyb al ong with stru
guestions, where prescribed, i n ord
of di gitalprownmnaste otnls@ i dgsi gn stage.
clearly explain how the proposed Di

with the requirements -ofi theioal eva

I n addi ti on t o t he decl arati on and

Property Managenst rofctivonndepr opert.i

i nformati on, particulars, and docun
This shall I ncltule RBrdet@medtsy rddma g errg
such as property name, type, cat e
ownership details, property address

i ncluding areas proposed for @msses
document s required for assessment

Regul ations and the Rating Manual



cpPpue Diligence Stage | (DCI Design Re
DCRA)oOr wwwahesit ructi otrnheprDDpRA t seal |

submitted decl aration and document s
alignment with the digital connectiyv
buil ding plan and DCI designiwned ufdii @
site visits, where appropriat@®urtiwmga
the review of the declaration, desi

submitted by the Property Manager:

ithe concerned Digital Connectivity
extent to whi chsttahgee pprogwisseido s sii g nt

the applicable -catiagi ariteria and

lil.n respect of thbosercai paramedrd ek |
net wor Kc cswesreadg. e o f servi)etmpatovicdaear
physically veridomset dwetiingn tdhtea guen,d e
be based on the structured respons

supporting documentary evidence sub

assessrmermte §mali cative in nature and
Dil i genitke Gpagecompl et i ommmifs scioonnsitnr
Di gital Connectivity Infrastructure
|l ibhased on such assessment, the DCRA
stage star |l evel corresponding t C
Il nfrastructure; and
i vihe property shal/l be | istegslt age t Nte
| evel as assessed by the DCRA, al o

based oxnt algesigwal uati on



v.Accordingly, a BThesidnedt eaisn A c&tsh

by the DCRA, shall be issued to pro
viThé@&Designed foacgerXX fScateo wil | be
refl ect-ehggdeprgparedness only, and
provisional Di git al Connectivity Ra

viThis step must be completed by DCRA

dfonstruction Phase Menitthcer idnegp | by mb @G
Connectivity Il nfrastructure progres
DCRA at appropgninatt gwicltla gmsniotfor t he
DCI as per submitted design for obt a
suggest corrective and i mprovement

Manager

e)ntimation of completion of DCI by |

by DCBpon completion of constructior

desi gn, testing, and I ntegration of
Property Manager shall I nti mate the
pl atBased on such intimation, the DC
been i mplemented in accosrsdamgee swibtmh
and shall record i1 ts confir maitng na noyr
deviations, if observed, from the ap
f Pue Diligendpo®t agaenpll ét i on of cons
i ntegration of Digital Connectivity

concerned DCRA as r ecor dRerdo poenr ttyh eMarn:
may submit a request for intihriauglnt

rating platform. Due Diolnilgye nucpes nS tsaugeeh



by the Pr opearntdy shaanl al g eisn vtoel vaes sfeuslsimec
DCRA in accordance with the Regul ati

to already constructed properties.

gFinal Evaluation RBwmnldl dwand Dbée RBhéeng
DCRA prepares the assessment report
respective <criteria, amchdsulssues the

Rating certificate, which is availab

. ®With these proposed additional steps,
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under the digital connectivity rating
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(1 Mulmodal | ogistics parks should be mo
(i iHospital s, Hot el s, and Educational I
60B6 to Category O0A6O6.
4. 2RBvised table for categories of prope
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5. |Arenas or B gat hering with se:¢g
frequent than 5000 persons
6. [Transport 5 Expressways, Highy
Metr o ceotrcr.i dor s
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5. PropdsnecdmevMdpt i Dnhglt al CAuwmdietct i vity
5.1. Background

5.1.1. As discussed in Chapter 2, the Authority has noted that there may be scenarios
where a Property Manager may wistréwiewthe level of Digital Connectivity in
a property for internavaluatiorand improvement purposes, without immediately

applying for a Digital Connectivity Rating under the Regulations.

5.1.2. Inputs received from Property Managers indicate that, in certain cases, Property
Managers may prefer to first understand the present status of digital connectivity,
identify gaps, and undertake corrective actions before opting for a formal rating

assessmenif required

5.1.3. The Authority is of the view that facilitating sucptionalimprovemenioriented
audit may support wider adoption of digital connectivity best practices and
encourage Property Managers to proactively enhance Digital Connectivity

Infrastructure.
5 . Proposed Approach

5.2.1. It is proposed tenableoptional digital connectivity audit whereby a Property
Manager may, on a voluntary basis, engage a registered Digital Connectivity Rating
Agency (DCRA) to undertakenauditof t he propertyos dig

on the criteria and sutriteria specified in the Rating ManuahdRegulation.

5.2.2. For the limited purpose of facilitating initiation of su@udit and enabling
transparency in timelines, a sim@kectronicform may be made available on the
Rating Platform. The form shall capture basic details of the Property Manager and

the property, along with selection of registered DCRA.



5.2.3. Upon submission of such request by the Property Managermpr morddCRA(S),
as selected by the Property Managshall be notified through the platform.
Thereatfter, the Property Manager and sbectedDCRA may mutually agree on

the scope ohudit timelines for completion, and fee structure.

5.2.4. Once mutual agreement is reached, the DCRA shall update its acceptance of the

auditrequest on the platform along with the agreed date of completion aditite

5.2.5. The DCRA shall update the status of saciditon the platform upon completion.
The role of the platform shall be limited to facilitation of initiation and status

tracking only.

5.2.6. The outcome ofan Optional Digital Connectivity Audit may include a report
indicating the present status of Digital Connectivity, identification of gaps against
the applicable criteria and swipteria as per Rating Manualand actionable
recommendations for improvement. Any indicative score or indicataeating

level, if provided, shall be nebinding and for internal reference only.

5.2.7. Thedigital connectivity auditeport prepared by the DCRA shall be shared directly
with the Property ManageRefer Annexure/ of this consultation papeior

indicative template foDptionalDigital Connectivity Audit Report.

5.2.8. Suchoptional audit shall not create any right, expectation, or entitlement with

respect to award of a Digital Connectivity Rating.

5.2.9. Participation inOptionalDigital ConnectivityAudit shall not be a prerequisite for
applying for a Digital Connectivity Rating, nor shall it have any bearing on the

outcome of a rating assessment undertaken under the Regulation.

5.2.10.High-level workflow for OptionalDigital ConnectivityAuditis as follows



a) Submission of ¢) Mutual €) Conduct of g) Status
Audit Request Agreement Audit Update

PO >0 260 29 > >0 >6 4
b) Notification to d) Acceptance f) Report
DCRAC(s) and submission Update Sharing

of proposals to PM

a) Submission ofAudit Request: The Property Manager submits @ptional
Digital Connectivity Audit request through a simplkectronicform on the
rating platform capturing basjgroperty manager angroperty details lang
with selection of DCRA.

b) Notification to DCRA(s) and submission of proposals to Property
Manager: The shortlistedDCRA(S) receives intimation of thaudit request
through the platformThe concerned DCRA(s) will do the due diligence and
submit their proposals directly to the Property Mana@RA may also

request for orsitevisit if required.

c) Mutual Agreement: The Property Manager and teelectedDCRA mutually
agree on scope aludit, timelines, and feélhe Property Manager shall update

the selected DCRA on the platform.

d) Acceptance UpdateThe DCRA updates acceptance of éluelitrequest along

with agreed date of completion.

e) Conduct of Audit: The DCRA undertakes assessment of Digital Connectivity
against applicable criteria and sattiteria, including onsite assessmeras per

rating manuaand preparauditreport.

f) Report Sharing: The report is shared directly between the DCRA and the
Property Manager.



g) Status Update:The DCRA updates the statabauditasompletedon the

platform for monitoring purposes.

6 .Summar Pr opg dAAsmeedhd meBased on the analysis
Aut hori ty Anaen dpommeenptess e hg t o
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construction, I ncluding I ssuance ¢
certificate

(iririegal i gnment of certain property t\
60B6 and

(i vih)ecogniatnoOptni bonfgl t al CAurdrmeacthiawnii tsym

eval uantdi am€Mmpr ovement purposes.

Additionally, certain clarifications ar
to further strengthen i mparti alTihtey Damad
Regul ati on |1 nc o rapnoernact rn enngtp st Aanere ep)r tibripee s B d a f
Rating manual I nc aarnpeonrdantesnntpsl @ qred-pirlionp A 13 1
addition to commamesdmestdakehpolopessedar
submit their comment s, feedback, or S |

Regul atni drhe, for mat p-tescribed i n Annex.!
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ChaptlBrogd®dmeddmeRegul ati on

Based on the background set out in Chapter 1, the stakeholder inpudsiagndh or i t vy
assessment discussed in Chapter 2, and the proplearde®xplained in Chapter 3, the

detailsof proposecamendments in thiRegulationsare as follows:

TO BE PUBLISHED IN THE GAZETTE OF INDIA
EXTRAORDI NARY PART 111 SECTI ON

TELECOM REGULATORY AUTHORI TY OF I N
NOTI FI CATI ON
NEW DELHDatX&XMent h, 20

F. No C-2/3/(2)/2021Q0S: In exerciseof the powersconferredoy section36, readwith
sub-clauseqi) and(v) of clause (b), clause (c) and clause (d) ofsattion (1) of section
11, of the Telecom Regulatory Authoritf India Act, 1997 (24 of 1997),the Telecom
RegulatoryAuthority of Indiahereby makes the following regulations further to amend the

Ratingof Propertiedor Digital Connectivity Regulations, 2024 (7 of 202damely-

RATING OF PROPERTIES FOR DIGITAL CONNECTIVITY (FIRST
AMENDMENT)

REGULATIONS, 2026 (XX of 2026)

1. Short title, extent andcommencemen® (1) These regulations may be called the

Ratingof Propertiegor Digital Connectivity (First Amendment) Regulations, 2026
(2) These regulatioashallcome into forcevith effectfrom XX.YY.2026
2. In regulation 3 of the Rating of Properties for Digital Connectivity Regulations, 2024

(7 of 2024) (hereinafter referred to as the principal regulations), Hneguation (1),

in the table, under -the column O6Type of



(i) against serial number (3), for the ch
malls, industrial estates, SEZs, muitbdal logistic parks, convention centres,
etc. o, the <character ACommer ci al of f

estates, SEZs, owention centres, Hospitals, Hotels, Educational Institutions,

etc. 0, shall be substituted,;

(lagainst serial number (4), for the <ch
Hospital s, Hot el s, Educati onal | nsti
Station, Railway Station, muitho d a | | ogi stic parks, et
(iagai nst seri al number (6), for the <c
rout es, etc. o0, the <character AREXpres
corridors etc. o0, shall be substituted

In regulation 14 of the principal regulations, in gselgulation (1), the following
provisos shall be inserted, namely

fProvided that an application for rating of properties, under construction, shall be
accompanied with approved design documents and other relevant details as may be
specified by the Authority.

Provided further that the property manager may also undertgk®onal digital
connectivity audit through the registered DCRAs without applying for rating for digital
connectivityo

In regulation 24 of the principal regulations, in gelgulation (1), for Note (ii), the
following clause shall be substituted, namely

AFor the purposes of rating for di gi t :
Housing and Urban Affairs (MoHUA) shall be referred in cases where Building
Byelaws of Cities/State or Union Territory do not have provisions for digital

connectivity infrasm ct ur e. 0



5.

6.

In regulation 26 of the principal regulations, in gegulation (2), for table, the

following table shall be substituted, namely

S. Digital Connectivity Rating
Score Range to be awarded

>=25-32 ) ¢
>32-40 * ¥
>40-48 * %
>4856 Y % ¥
>56-64 Y % X
>64-72 Y % % ¥
>72-80 Y % % K
>80-88 ****“
More than 88 *****

In Scheduld of the principal regulations, for item (i), the following item shall be

Z
(@]

© |00 | N | (01 | b~ W (N (P

substituted, namely

A ( i )Impartiality and independence DCRA shall remain impartial and

independent during digital connectivity assessment and entire rating process. DCRA

should not have any financial interest or ownership or operational interests in the

property under evaluation and assessment. To avoidarilict of interest, any DCRA

providing DCI services shall not undertake digital connectivity assessment of

properties where another DCRA has provided DCI services. DCRA shall establish

policy and procedures for reviewirttpe work of its agents/employees to ensure

i ndependence of evalwuation and assessme
Secretary, TRAI



Note.l1.- The principal regulations were published in the Gazette of India, Extraordinary,
Part I, Section 4 dated the?®ctober 2024 vide notification number No2(3/(2)/2021
QoS dated the 3%0ctober 2024

*k*k



ChaphBrop®dsmedhdmeRdtsi nq@y Manual

Based on the background set out in Chapter 1, the stakeholder inpudsiagndh or i t vy
assessment discussed in Chapter 2, and the proplearde®xplained in Chapter 3, the

details ofproposecamendments irespective chapter of thiating Manuahre as follows:

1. Proposed Amendments irChapter 1 of Rating Manual:

(a)In Section 1.3 Background and Purpose following shall beinserted after first
paragraph:
AThe framework also recognizes the iIn
digital connectivity at the design and construction stages of properties, while
ensuring that final ratings continue to be awarded based on actugrammd
assessment. o

(b)In Section 1.4. Digital Connectivity Rating Framework under sub-sectioni.
Standardized Processfollowing shall beinsertedn first paragraph:

AThe standardized process also provides for assessment of digital connectivity at
different stages of property development, as specified in the regulations.

2. Proposed Amendments irChapter 2 of Rating Manual:

(a)In Section2.1 Digital Connectivity Rating Agency (DCRA), following shall be
inserted aftepoint vii. :

~

Aln addition to the above, a DCRA may
a Property Manager, undertake an Optional Digital Connectivity Audit for internal

review and improvement purposes for a property, outside the formal rating process
and withouawar d of any Digital Connectivit

(b)In Section 2.2. Property Manager (PM), following shall beinsertedunderi.
Application for ratings afterpoint c.:

oy



Ad. F o-constructibre properties, the Property Manager shall also submit a
declaration and supporting desigtage documents, as prescribed by the
Aut hority. o

(c)In Section 2.2. Property Manager (PM), following shall beinsertedafter v.
Customer communication and tenant engagement

ARA Property Manager may , at I t's di s
Connectivity Rating Agency (DCRA) for an Optional Digital Connectivity Audit of
the property for the purpose of identifying gaps and undertaking improvements in
Digital Connectivity Ifrastructure, without applying for a Digital Connectivity
Rating under the Regul ations. o

3. Proposed Amendments irChapter 3 of Rating Manual:

(a)In Section 3.6. Classification of Properties for Rating following shall bethe
amendments inrable 3.1 Classification of Properties for Rating of digital
connectivity:

() At serial number 3. Commercial Establishments properties ini Ty pe o f

Pr o p e colummno shall be substituted @& Co mmer ci al of fi
shopping malls, industrial estates, SEZs, convention centres, Hospitals, Hotels,
Educati onal |l nstitutions, etc. o

(i) At serial number 4. Other private or public areas, propertiesimm Ty pe of
Pr o p ecolurgnoshall be substituted @sAi r por t |, Bus St a
Station, multmo d a | |l ogi sti¢c parks, etc. o

(iif) At serial number 6. Transport corridors, propertiesimi Ty pe of Pr o
column shall be substituted @&Expressways, Highways, Railways routes,
Metro corridors et

(b)In Section 37. Rating Process for Constructed Propertiesfollowing figure
shall beinserted agigure 3.1: High Level Rating Workflow for Constructed
Properties after first paragraph



i. Registration by
DCRA and Property
manager

g Due Diligenee Stage I

‘iii. Document Review

and Preliminary
Assessment

v. Corrective Actions

by Property
Manager

ii. Application for
rating of property

iv. Preliminary
Evaluation Comments
and Action Points

vi. Due Diligence
Stage I1

vii. Final Evaluation
by DCRA and
Award of Rating

(c) After Section 3.7 fiRating Process for Constructed Propertie§, a new Section
3.8. fiRating Process forProperties Under Constructioro, shall beinserted

A 3 . Rating Process for Properties Under Construction

The rating process for digital connectivity in properties under construction follows

a structured, multstage evaluation approach to ensure transparency, consistency,
and reliability in assessment, while preserving the integrity of final rating outcomes.
The framework enables desigtage assessment of Digital

Infrastructure (DCI) readiness during the construction phase and provides for final

Connectivity

evaluation based on eground verification after completion of construction. This

framework is desigrkto evaluate service quality, infrastructure readiness, and user

exper.

support digital connectivity efficiently. The following steps outline the rating

ence

ul ti mat el

y assigning a

lifecycle and role of DCRANd Property Manager:

i. Registration by
DCRA and Property

Due Diligence Stage I

i iii. DCI Design review, |

' certification by DCRA

manager i
@
=

assessment and

ii. Application for
rating of property

I iv. Construction
Phase monitoring by
DCRA

v. Intimation of

completion of DCI by
Property Manager and
confirmation by DCTA

vi. Due Diligence
Stage 11

vii. Final Evaluation
by DCRA and
Award of Rating

>3 4

Figure 3.2: High Level Rating Workflow for Properties Under Construction

Registration by DCRA and Property Manager&s already outlined in
Section 3.2 and Section 3.4 of this manual, the interested DCRA and Property

Managers need to register on the online rating platform. Atone and non

refundable registration fee, as prescribed by the Authority, must be paid by

r

-~
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the property manager at the time of registration. The registration enables
Property Managers to apply for a rating assessment of their properties. The
property manager may also apply for the rating of under construction
properties to enable assessment gadlance by DCRA on implementation of
DCI in line with the provision. However, the rating certificate shall be issued
after provisioning DCI as per the requirement of the regulation for rating
criteria.

Application for Rating of Properties:

a.

Property Managers seeking rating for the property under construction
shall submit an online application in accordance with regulationsge

all components of Digital Connectivity Infrastructure (DCI)
(covering relevant criteria and subriteria as per regulations 24 and
25) have been planned and approved as part of the building plan and
implementation design is ready.

A document checklist, including for fully constructed and under
construction properties, will be available in the Frequently Asked
Questions (FAQ) section on the rating platform.

In addition to the standard requirements, the Property Manager shall
submit a declaration specific to undeonstruction properties, in
format specified by the Authority. The declaration shall include the
following:

l. thetarget star ratingthat the property intends to achieve.
. a rating criterion-wise and sukcriterion-wise plan including:

(@) the proposed measures and design provisions to achieve
the declared target rating;

(b) the target score proposed against each applicable sub
criterion; and



(c) explanatory remarks mapping the proposed measures to
approved design documents.

lll.  The plan shall be supported by approved design documents and
relevant documentary evidencesuch as approved building
plans for DCI, layouts, infrastructure schematics, and other
supporting technical documents related to DCI.

IV. The Property Manager shall provide appropriate documentary
evidence for each applicable salterion, along with structured
responses to specific questions, where prescribed, in order to
enable the DCRA to assess the level of digital connectivity
provisions at the design stage. Such responses shall clearly
explain how the proposed Digital Connectivity Infrastructure
complies with the requirements of the relevant criterion and sub
criterion.

In addition to the declaration and supporting documents specified
above, Property Managers of uneewnstruction properties shall
submit all information, particulars, and documents as per regulation
and rating manual. This shall include details relatimgthe Property
Manager and the property, such as property name, type, category,
status, proof of ownership and ownership details, property address and
area particulars, building layout plans including areas proposed for
assessment, and any other inforiroator documents required for
assessment of digital connectivity under the Regulations and the Rating
Manual.

Once application for rating is submitted by the property manager, the
system will generate a Unique Request Identification Number (URIN)
for tracking the application status.

The Property Manager can select any of the registered DCRA from the
list provided on the rating platform.



The details of the maximum chargeable fee (MCF), to be charged by
different DCRAs, will be available on the rating platform.

Online application of the Property Manager will be automatically
assigned to the Digital Connectivity Rating Agency (DCRA) selected
during the submission of application for rating.

lii.  Due Diligence Stage | (DCI Design Review, Assessment and Certification
by DCRA):

a.

For underconstruction properties, the DCRA shall review the
submitted declaration and documents to verify completeness,
consistency, and alignment with the digital connectivity rating
framework.

This stage is limited to building plan and DCI design verification and
preliminary evaluation, including site visits, where appropriate, to
assess alignment with approved designs.

During the review of the declaration, design documents, and supporting
information submitted by the Property Manager:

l. The concerned Digital Connectivity Rating Agency (DCRA) shall
assess the extent to which the proposed destage provisions
in the property align with the applicable rating criteria and sub
criteria;

Il. In respect of those criteria and swehbteria which involve
parameters (such as network speed, coverage, no. of service
providers etc.) that cannot be physically verified during the
underconstruction stage, the assessment shall be based on the
structurad responses provided in this declaration and the
supporting documentary evidence submitted by the Property
Manager. Such assessment shall be indicative in nature and
subject to verification during Due Diligence Stafeupon



completion of construction and commissioning of Digital
Connectivity Infrastructure.

.  Based on such assessment, the DCRA shall determine the
appropriate desigsstage star level corresponding to the planned
Digital Connectivity Infrastructure; and

IV. The property shall be listed on the rating platform with the
designstage star level as assessed by the DCRA, along with an
indication that the rating is based on desigfage evaluation.

V.  Accordingly, a certificate indicating Desi gned f,or
as assessed by the DCRA, shall be issued to property manager

VI. TheiDesi gned f certificateXvill $4 iadrcative in
nature, reflecting desigatage preparedness only, and shall not
be treated as a final or provisional Digital Connectivity Rating.

VIl. This step must be completed by DCRA within a reasonable
period

Construction Phase Monitoring by DCRA:

a. As the deployment of Digital Connectivity Infrastructure progresses
during construction, the concerned DCRA, at appropriate stages of
construction, will monitor the development of DCI as per submitted
design for obtaining rating for design stage and mgo asuggest
corrective and improvement action points, if required, to Property
Manager.

Intimation of completion of DCI by Property Manager and Confirmation by
DCRA:

a. Upon completion of construction and implementation as per DCI
design, testing, and integration of Digital Connectivity Infrastructure,
the Property Manager shall intimate the concerned DCRA through the
rating platform.

)



Vi.

Vii.

Based on such intimation, the DCRA shall verify whether the DCI has
been implemented in accordance with the approved detige
submissions and shall record its confirmation on the rating platform,
clearly indicating any deviations, if observed, frone tapproved
design.

Due-Diligence Stage II:

a.

Upon completion of construction, testing, and integration of Digital
Connectivity Infrastructure, and after confirmation by the concerned
DCRA as recorded on the rating platform, the Property Manager may
submit a request for initiation of Due Diligence tall through the
rating platform. Due Diligence Stage Il shall be initiated only upon
such request by the Property Manager.

The Due Diligence stagé will involve the process of onsite
verification of digital connectivity and associated infrastructure by the
DCRA against the prescribed rating criteria including as provided in
supporting documents.

The detailed methodology for scoring against each criterion and sub
criteria and respective weightage is provided in Chapter 4 for
properties of category O0OA6 and CI
of this manual.

The Due Diligence Stagé will be completed by the DCRA in a time
bound manner preferable within 60 days of submission of request by
the Property Manager for Due Diligendkevaluation.

Final Evaluation by DCRA and Award of Rating:

a.

Final Evaluation by DCRA:

l. After the completion of Due Diligence stagg the DCRA shall
consolidate all the relevant details and prepare a comprehensive
assessment report. The assessment report shall cover the list of



all documents collected; the summary criteria and-suteria
wise comments, documents, score awarded, and list of
test/evidence collected during the assessment.

.  The objective of each swdniteria, methodology of assessment
and scoring criteria against each criterion and sciiteria are
provided in Chapter 4 for prop
5 for properties of category 6

lll.  Inthe end, the assessment report will provide the score card for
the property against each criteria and satiteria.

IV. A copy of assessment report with URIN and property details shall
be uploaded against respective property. The assessment report
will be digitally signed by the authorized representative of the
DCRA. This report will also be visible to the property mamage
concerned.

V. The DCRA shall also update the score against each criterion and
sub-criteria on rating platform to generate the rating certificate.

b. Award of Rating:

l. After the rating score is updated in the rating platform, the
DCRA shall generate a rating certificate and sign it digitally.

.  The Property Manager will be able to download the rating
certificate through their registered account on the rating
platform against respective property till its validity.

C. Once the rating certificate is issued by DCRA, it will be available for
the public to view or verify the rating certificates either through unique
certificate number or QR code available on the certificate or other
search and filter criteria as may be pided on the rating platforra.

(d)After Section 38. fiRating Process forProperties Under Constructiond, a new
Section 39. iOptional Digital Connectivity Audit 0, shall beinserted



n3.9.Optional Digital Connectivity Audit

There may be scenarios where a Property Manager may wish to review the level of
Digital Connectivity Infrastructure (DCI) in a property for purpose of identifying
gaps and undertaking improvements, without applying for a Digital Connectivity
Rating. Additonally, once a rating is awarded, it becomes publicly visible, and
therefore some Property Managers prefer to first identify gaps and undertake
improvements before opting for a formal rating assessment.

In such situations, Property Managers may find value in obtaining an audit of the
existing digital connectivity infrastructure against the criteria and-stteria
prescribed in the Rating Manual, primarily for understanding the present status and
areas equiring improvement.

In such cases, Property Manager may, on a voluntary basis, engage a registered
Digital Connectivity Rating Agency (D¢
digital connectivity based on the criteria and strieria specified in the
Regulation and tls Rating Manual.

For the limited purpose of facilitating initiation of such audit and enabling
transparency in timelines, a simple electronic form may be made available on the
Rating Platform. The form shall capture basic details of the Property Manager and
the property, bbng with selection of a registered DCRA.

Upon submission of such request by the Property Manager, one or more DCRA(S),
as selected by Property Manager, shall be notified through the platform. Thereatfter,
the Property Manager and the selected DCRA may mutually agree on the scope of
audit, timelines for completion, and fee structure.

Once mutual agreement is reached, the DCRA shall update its acceptance of the
audit request on the platform along with the agreed date of completion of the audit.

The DCRA shall update the status of such audit on the platform upon completion.
The role of the platform shall be limited to facilitation of initiation and status
tracking only.



The outcome of an Optional Digital Connectivity Audit may include a report
indicating the present status of Digital Connectivity, identification of gaps against
the applicable criteria and subriteria as per Rating Manual, and actionable
recommendationof improvement. Any indicative score or indicative star rating
level, if provided, shall be nelbinding and for internal reference only.

The digital connectivity audit report prepared by the DCRA shall be shared directly
with the Property Manager.

Such optional audit shall not create any right, expectation, or entittement with
respect to award of a Digital Connectivity Rating.

Participation in an Optional Digital Connectivity Audit shall not be a prerequisite
for applying for a Digital Connectivity Rating, nor shall it have any bearing on the
outcome of a rating assessment undertaken under the Regulation.

High-level workflow for Optional Digital Connectivity Audit is as:

i) Submission of iii) Mutual v) Conduct of vii) Status
Audit Request Agreement Audit Update
PO >0 >0 D> DO >0 >0 4
ii) Notification to iv) Acceptance vi) Report
DCRA(s) and submission Update Sharing

of proposals to PM

Figure 3.3: High Level Workflow for Optional Digital Connectivity Audit

I. Submission of Audit RequesiThe Property Manager submits a Optional
Digital Connectivity Audit request through a simple electronic form on the
rating platform capturing basic property manager and property details along
with selection of DCRA.

ii.  Notification to DCRA(s) and submission of proposals to Property Manager:
The shortlisted DCRA(S) receives intimation of the audit request through the
platform. The concerned DCRA(s) will do the due diligence and submit their
proposals directly to Property ManagddDCRA may also request for @ite
visit if required.

ny



Vi.

Vii.

Mutual Agreement.The Property Manager and the selected DCRA mutually
agree on scope of audit, timelines, and fee. Property Manager shall update
the selected DCRA on the platform.

Acceptance Updatéfhe DCRA updates acceptance of the audit request along
with agreed date of completion.

Conduct of Audit:The DCRA undertakes assessment of Digital Connectivity
against applicable criteria and swutriteria, including onsite assessmerds
per this rating manual and prepare audit report.

Report Sharing: The report is shared directly between the DCRA and the
Property Manager.

Status UpdateThe DCRA updates the status
platform for monitoring purposes.

4. Proposed Amendments irChapter 6 of Rating Manual:

(@)In Section 6.1 Classification of Ratings Table 6.1 Rating Scorecard shall be
substituted as

S. No Score RaDigital Connectiv

1. >=2%2 Y

2. >3-2 0 'S ¢

3. >4-8 8 **

4. > 4-8 6 'S ® ¢

5. >5-6 4 ***

6. > 6-4 2 Y % X Y

7. >7-80 Y % % X

n o



S. N o Score Ra

8 . > 8-6 8 1 $.0.0.8%
9. More tha *****

Digital Connectiwv

5. Proposed Amendments irChapter 11 of Rating Manualt

(a)In Section 11.1. Frequently Asked Questions (FAQjesponse t&AQ xiv. shall
be substituted as

A X i What are the key provisions that the DCRA must evaluate to assess
compliance with the applicable Model Building Byleaws (MBBL) and
National Building Code (NBC)?

The DCRA needs to evalwuate whether
Infrastructure (DCI) has been provided in the property as per the requirement
of the latest applicable National Building Code (NBC) issued by Bureau of
Indian Standards (BIS) and ModBuilding ByeLaws (MBBL) issued by
Ministry of Housing and Urban Affairs, Government of India (MoHUA).

As per Regulation 24, for the purposes of rating for digital connectivity,
MBBL issued by MoHUA shall be referred in cases where Building Byelaws
of Cities/State or Union Territory do not have provisions for digital
connectivity infrastructure.

For clarity and uniformity in assessment, the Authority has published a
separate AChecklist for compliance
Rating of Properties for Digital Co
shall undertake evaluation in accordam with the items and compliance
impact specified in the said Checklist, as updated from time tatime.

(b)In Section 11.1. Frequently Asked Questions (FAQJollowing FAQs shall be
inserted



AXViil.

XiX.

XX.

XXI.

What is the objective of introducing desiegtage assessment for properties
under construction?

The objective of introducing desigtage assessments for properties under
construction is to provide structured visibility of Digital Connectivity
Infrastructure (DCI) preparedness at the planning and construction stage,
when properties are often marketudl sold. This mechanism enables Property
Managers to integrate digital connectivity requirements into the building
design in a systematic manner and allows prospective buyers and tenants to
understand the intended level of digital connectivity.

Can the fADesigned for XX Starso ce
promotional materials?

Yes, the Property Manager may use tF
marketing purposes during the construction phase, provided it is clearly
represented as a deskgtage assessment only. The certificate shall not be
presented as a final DigitalConnectivity Rating and shall not mislead
consumers regarding the final rating outcome.

Will the designstage star level be publicly visible on the rating platform?

Yes. The desigstage star level assessed by the DCRA shall be displayed on
the rating platform with a clear indication that it is based on desigye
evaluation and not a final Digital Connectivity Rating. This ensures
transparency while preserving clar between desigsatage preparedness and
final rating.

Can the target star rating declared by the Property Manager guarantee the
final rating?

No. The target star rating declared by the Property Manager at the
application stage represents an intended level of digital connectivity
preparedness. The final Digital Connectivity Rating shall be determined
solely on the basis of eground assessmentrducted during Due Diligence



XXIl.

XXIil.

XXIV.

XXV.

Stagéll after completion of construction and implementation of Digital
Connectivity Infrastructure.

What is the objective of introducing the Optional Digital Connectivity
Audit?

The objective of introducing the Optional Digital Connectivity Audit is to
provide Property Managers with an opportunity to assess the present level of
Digital Connectivity Infrastructure (DCI) in their property for internal
evaluation and improvement pwges, without immediately applying for a
Digital Connectivity Rating under the Regulations. This mechanism is
intended to encourage proactive enhancement of digital connectivity and
wider adoption of best practices, while preserving the integrity of timeaio
rating framework.

Is the Optional Digital Connectivity Audit mandatory before applying for a
Digital Connectivity Rating?

No. Participation in an Optional Digital Connectivity Audit is entirely
voluntary. It is not a prerequisite for applying for a Digital Connectivity
Rating and shall have no bearing on the outcome of any rating assessment
conducted under the Regulations.

Does the Optional Digital Connectivity Audit result in a rating or certificate
under the Regulation?

No. The Optional Digital Connectivity Audit does not constitute a Digital
Connectivity Rating, provisional rating, interim rating, or certification under
the Regulations. It is conducted outside the formal rating framework and is
intended solely for inteal use by the Property Manager.

What is the role of the Rating platform in the Optional Digital Connectivity
Audit?

The Rating Platform facilitates only the initiation of the audit request and
enables status tracking for transparency in timelines. The platform does not



evaluate, validate, review, or endorse the audit findings. The audit
engagement, scope, timelines, and fee structure are mutually agreed between
the Property Manager and the selected DCRA.

xxvi. Can the indicative score or indicative star level mentioned in the audit report
be used for marketing or public communication?

No. Any indicative score or indicative star level provided in the audit report
is nonbinding and intended solely for internal reference. It shall not be
represented as a Digital Connectivity Rating under the Regulations and shall
not be used in marketingromotional materials, or public communication as
an official rating. o

(c)In Section 11.5. Template for declaration of maximum chargeable fee by
DCRA (As per regulation), following shall be the amendments

(iv) At serial number 3. Commercial Establishments properties inn Ty pe o f

Pr o p e colummno shall be substituted @& Co mmer ci al of fi
shopping malls, industrial estates, SEZs, convention centres, Hospitals, Hotels,
Educati onal |l nstitutions, etc. o0

(v) At serial number 4. Other private or public areas, propertiesimm Ty pe of
Pr o p ecolurgnoshall be substituted disAi r por t |, Bus St &
Station, multmo d a | |l ogi sti¢c parks, etc. o

(vi) At serial number 6. Transport corridors, propertiesimi Ty pe of Pr o
column shall be substituted #ISEXx pr es sway s, Hi ghways
Metro corridors etc. o

*k*%



Annexlur e

Templ ate for submitting Commen

[ Comments on each regul &@itomgowofai®yopehete
Connectivity ®Regubatngognman8@lR4may be st a
shoul d I nclude justification and, wher e
additional wordings. ]

Name of the Commentator/ Organizati on:

S. Regul at i ¢ Comment g Justification
No, Rating M Suggested Suggesti ol
reference wording

1.

2 .

3.

4 .

5.

6 .

7.

8 .

9.

10

NOTE:

1. Stakeholders may insert additional rows, as required.

2. Where a comment does not pertain to a specific regulation number or specific reference
of rating manual, stakeholders may indicate thkevant subject, provision, or
generalcomment n t he ARegul ation No./ Subject

3. Stakeholders are encouraged to prowtkar justification and, wherever feasible,
suggested revised wordingo facilitate examination of the comments.

*k%k



Annexlur e

Draft Regulation with Amendments

Thedraftregulationwith amendments is as follows with amendments highlighted in yellow

colourfor consultation.

*kk

TO BE PUBLISHED IN THE GAZETTE OF INDIA
EXTRAORDI NARY PART I11 SECTI ON

TELECOM REGULATORY AUTHORITY OF | NDI A
NOTI FI CATI ON
NEW DELHDatX&XMent h, 2026

F. No C-2/3/(2)/2021QoS: In exerciseof the powersconferredby section36, readwith sub-clauseqi) and(v) of clause (b),
clause (c) and clause (d) of ssibction (1) of section 1bf the Telecom Regulatory Authoritf IndiaAct, 1997(24 of 1997),
theTelecomRegulatoryAuthority of Indiahereby makes the following regulations, namely

RATING OF PROPERTIES FOR DIGITAL CONNECTIVITY
REGULATIONS, 2024 ( xx of 2026 )

SECTION-I
PRELIMINARY

1. Short title, extent andcommencemen® (1) These regulations may be called tRatingof Propertiedor Digital
Connectivity Regulations, 2024

(2) Theseregulationsshallapplyto -

() property managers who intend to get theperty,of minimum specifiecsize, rated for digital connectivity
either voluntarily or under the provisions of applicable laws, rules or regulations;

(i) digital connectivityrating agencieswho may evaluate and award ratings fioopertyunder these regulations;
and

(iii) the service providers, who may enter into an arrangement with the property manager for development or access
of digital connectivity or digital connectivity infrastructure.

(3) They shall come into fordeom X XY Y2 0 2 6

2. Definitions. d (1) In theseregulationsunlesshe contextotherwiserequires -
(a) i A c meangheTelecomRegulatoryAuthority of India Act, 1997 (24 of 1997);

(b)A A ut h omeantthg BelecomRegulatoryAuthority of India establishedindersub section (1) of section 3 of the
TelecomRegulatoryAuthority of India Act, 1997;

pp



(c)fidi gi t al omansteecdnmestivity gade available to the users to deliver telecommunication services using
wireless or wireline medium

dAadi gi tal connect i ViiDCyméannpassiee sandractigemantsehich iaciude any apparatus,
appliance, instrument, equipment and system used or capable of extending seamless digital cannectivity

Explanation All infrastructure required for establishing Wireless or Wireline Access NetwadtasRadioAccess
Networks(RAN) and Wi-Fi systemsand Transmission Linkénterface,Duct Space Optical Fiber, Poles, Towers,
Feedercable,AntennaBase Station|n-Building Solutions(IBS), Distributed AntennaSystem(DAS), or any other
equipmentto be usedfor the provision of digital connectivity,may be part of DCI, however it shall not include
core network elements

(e)fi d i gconnestivity rating agencyorii D C R méansaneligible entity duly empaneled with the Authority on rating
platformfor rating of propertiesor digital connectivity under these regulations;

() A e n t means a compamggisteredinderthe Companie#\ct, 2013(18 of 2013) oraregistered LLP firm;

(9) "person' means an individual, any company or association or body of individuals, whether incorporated or not, by
whatsoever name called or referred to;

(h) Aiproperty 6 means the properties provided under regulation 3 and includes buildings and their surroundings and areas
under construction;

(i) A pr o pnearnt aygneeansd the person who is either the owner optpertyto be rated for digital connectivity or
hasanylegalright to controlor manage thproperty

Apubl-Fec We tnmeans fendily of wireless network protocols commonly used for extending wireless internet
access to general public irpeoperty;

(k) A Qu a of & ¢ v v orfic odBe&ansgnainindicatorof theperformancef atelecommunication network and the degree
to which such network conforms to the standards of such quality of service as specified in the appdjaidilens;

() A r a ©Mmeamgprating of digital connectivityin the property as assigned by DCRand expressedn the form of
specifiedsymbols, as provided itheseregulations;

(mA r e g ul aeansahe Raiing ¢fropertiedor Digital Connectivity Regulations, 2024;

(n) firating platform " means the information technology system and associated applicsditomg or authorizely the
Authority for the purpose of managing ratingoobpertiedor digital connectivity as per provisions of the regulations:

Note: The Authority shall notify the date on which the rating platform shall be madé&livther, the Authority may,
till the development of online rating platform, provide an alternate mechanism for rating of property;

(o)A s ¢ h e chanhgkedchedulesppendedo theregulations;

(p) A s e r prri @ wei nbansardy serviceproviderlicensedundersectiord of thelndian Telegraph Act, 188&r granted
authorizatiorunder the Telecommunications Act, 2023, to provide telecommunication service;

(qfit el ec o mmuai wanednstalecommunication network as defined in the Telecommunications Act, 2023;

(nhAtel ecomms ai ergeans @ecommunication service as defined in the Telecommunications Act, 2023;

(2) Wordsandexpressionsisedin theseregulationsut notdefined intheregulations butdefined in the Acbr the rules
and other regulations madeereunder or in the Telecommunications Act, 2023 or in the license or authorization
grantedthereunder, shall have the meaningspectivelyassignedo themin theAct, or therulesor theregulation or
the Telecommunications Act, 2023 or in the license or authorization granted under relevant Act, as the case may be



3.

4.

5.

SECTION Il
CLASSIFICATION OF PROPERTIES FOR RATING

Categories ofproperties for evaluation and assessment of digital connectivity (1) The propertiesshall, for the
purpose of rating for digital connectivity, be classified under the following categories

Sl. No. | Classification Category Type of Property

1. Residential A Apartments, independent houses, gated commur
or societies, etc.

2. GovernmenProperties A All properties of the Central Government, the St
Government, Courts, Public Sector Undertakin
Local Bodies, Heritage Sites, etc.

3. Commercial A Commercial office complex, shopping mal
Establishments industrial estates, SEZs, convention cent
Hospitals, Hotels, Educational Institutions, etc.

4, Other private or publig B Airport, Bus Station, Railway Station, muttiodal
areas logistic parks, etc.

5. Stadiums or Sport Areng B Stadiums or permanent spaces of gathering
or spaces of frequer seating capacity of more than 5000 persons
gathering

6. Transport corridors B Expressways, Highways, Railways routddetro

corridorsetc.

SECTION I
REGISTRATION OF DIGITAL CONNECTIVITY RATING AGENCY

Application for registration.i (1) Any entity, fulfilling the eligibility criteria under regulation 5 atatendingto commence
activity as DCRA under these regulatipgisall make an application to the Authority for grant of registragiothe rating
platformin the manneand format, and upon payment of such teemay be specified by the Authority.

(2) An applicationfor registration, which is not complete in all respects or does not conform eligfislity criteria
specifiedunder regulation 5 or thastructionsspecified by the Authority from time to timshall be rejected:

Providedthat beforerejectinganysuchapplication the applicantshallbegivenanopportunity to rectifythe
deficiency if any,within thirty daysfrom the date of receipt of communication from the Authority

Provided furtherthat the Authority may, for sufficiemteasons extend the time for rectification dhe
deficiency by such time asmay consider approprigtbut such extended tinghall not exceed thirty days.

(3) TheAuthority may, if it sodesiresasktheapplicantto appear beford, in personjn connection with the grant of
registration.

Eligibility Criteria.7 (1) An entityshallbe eligible for registratioras DCRA withthe Authority under regulation 4, if it



a)

b)

c)

d)

is registerechsa companyunderthe Companie#\ct, 2013(18 of 2013 oris a registered LLP firm;

hasminimumt wo year s e x p er -bulding solutionsor assessmeninaf qualiy ckrvice of
telecommunication networks installation or maintenance of telecommunication networks;

has, in its employment persons having adequate professional experience in telecom, civil and electrical domain, to
the satisfaction of the Authority, to meet obligations under the regulatiorth@mnatingframework;

hasvalid ISO certified quality management system in its organization or submits an undertaking to get it within one year
of the grant of registration.

Grant of registration and listing onrating platform .i (1) TheAuthority shall,onbeingsatisfied that the applicanteets
the eligibility criteria under regulation, Hrant registratiotio the applicanbn the rating platform for a period &ife
years.

)

©)

(4)

()

The registration granted under srdgulation () shall be subject to payment sfichfees andsuch terms and
conditions as may be specified by the Authority from time to time, by an order or direction.

The registration granted under sidgulation (1) shall be valid for the specified period unless it is suspended or
cancelledby the Authority as per provisions of these regulatiooisupon approvalof the requestof DCRA for
withdrawal ofits registrationby the Authority, and such registration shall not confer any right upon the DCRA for
assignment of work for rating of property

The Authoritymay, upon the request of DCRA and on being satisfit its performancesubject to the DCRA
meeting the eligibility criteriarenew the registratioof DCRA for anotheffive years

Providedthat the DCRA shallin case of nomenewal of its registration by the Authority, continue to
discharge its obligations under the regulations for the remaining vadglitydof its registration.

If theapplicant oDCRA submitsinformation whichis foundto befalseor misleadingat any stageeitherprior to the
registratioror during the iidity of the registration, the Authoritghall without prejudice tats rightsunderany law,
Act or regulationstejectthe applicationfor registrationor cancel or suspend the registration of DCRA

Providedthat no order for cancellation or suspension of registration shall be made by the Authority unless
DCRA has beemjiven a reasonable opportunity of representing against such cancellation or suspension by the
Authority.

Conditions of registration of DCRA. i (1) The registration of DCRA shall be subject to the following conditions,

namely-

() DCRA shall comply with the provisions of the regulati@ml the guidelines, ordemirectionsand instructions
issuedthereundeby theAuthority, fromtime totime.

(i where any information or particulars furnished to the Authority by DCRA has undergone change subsequent to
submission of the application for registration or grant of registration, DCRA shall inform the Authority of such
change within a period of sixty days;

(i) where DCRA proposes change in its management, it shall provide prior intimation to the Authority, at least fifteen
days prior to the date of effect of such change, demonstrating its capability and commitment to continue to work as
DCRA, failing which the egistration of DCRA may be cancelled.

(iv) DCRA shall continue to have a valid ISO certificate for quality management and have adequate number of

professionals with experience in telecom, civil and electrical domain to meet the obligations under the regulations.

Py



10.

11.

12.

SECTION IV
GENERAL OBLIGATIONS OF DIGITAL CONNECTIVITY RATING AGENCY

Code of Conducti Every DCRA shall abide by the Code of Conduct contain€itheduld to these regulations

Disclosure of fees and other terms and conditions to the property managér( 1) Every DCRA shall disclose the fee
to be charged and other terms and conditions, if any, to the property manager and get their acceptance before
commencement of any rating activity.

(2) Thefees charged by DCRA shall be based orctitegory and classificatiarf propertiesas provided in regulation
3, the responsibilityof DCRA underthe provisions ofthese regulationghe complexity involvedthe area of the
property etc.

(3) DCRA shall offer suitable fee terms to the property mandgex transparent manner, basedtsrobligations for
theratingof the property.

Evaluation and award of ratingsi (1) Every DCRA shall comply with the rating criteria, process for evaluation and
award of ratingss providedn theseregulationor the orderglirectionsor guidelinesssuedby the Authority from timeto
time.

(2) No DCRA shall undertake evaluation and rating of any property which may result in potential conflict of interest
with property owners or property manager, infrastructure providers, or service providers, which may directly or
indirectly affect the transpareyof the rating process.

Monitoring of ratings.i (1) Every DCRA shallmonitorfeedback or complaints received from sergic@vidersor end users
during the validity of the rating certificate of theopertiesas received through the ratiplgtform,concerning the ratings
awarded by DCRA.

(2) Every DCRA shall examine feedback or complaints received underegubation (1)and evaluatethe needfor
eitherreviewof ratingawardecr correctiveactionsrequired by the property manager and take followatfpnwith
the propertymanager, if required, for resolving such identified issues.

Retention of recordsand audit of DCRA.I (1) Every DCRA shall preserve the records, in digital form, pertaining to
the evaluation and assessment of digital connectivity and award of ratings, during the validity period of the ratings and
providethe sameo the Authority as and when the Authority may direct.

(2) TheAuthority may, if it considers expedient so to dad to ensure compliance of the provisions of these regulations,
directany of itsofficers orappointan auditofrom the panel of auditors as may be notified by the Authority under
subregulation (3)to undertakeverificationor audit which may includénspection of the records maintaineglthe
DCRA.

(3) The Authority may, from time to time, notifg panel of auditors taudittheevaluation andssessment of digital
connectivity and award of ratings BYCRA to ensureompliance of these regulations.

(4) DCRA shallcooperate with the auditor and provide all relevant records sought by the auditor.

(5) TheAuthority may specifythe objective criteria antthe frequency fothe auditpy an orderr direction,from time
to time. The results of such audits may be published on the rating platform.

P
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14.

15.

16.

17.

18.

19.

SECTION V
GENERAL OBLIGATIONS OF PROPERTY MANAGER

Registration onrating platform.i (1) Any propertymanagerwhointendsto applyfor rating oftheir propertyfor digital
connectivityundertheseregulationsshallregister himselbn the rating platformin such manner and format and upon
payment ofsuch feesas may bepecifiedby the Authority.

(2) No property managewho is notregistered on the rating platform, shall be eligible to apply for the ratipgpérty
being used, controlled or managed by himaccordance with the provisionstbEseregulations.

(3) The fees for rating opropertyshall be mutuallydecidedby DCRA and the property manages provided under
regulation 9

Application for rating of property for digital connectivity. i (1) Every property manager, who intends to get their

propertyrated for digital connectivity under these regulations, shall ajeplguch ratingon the rating platformin such

mannerandformat,as may bepecified by the Authority from time to time.

Provided that an application for rating of properties, under constructstall be accompanied witlpproved design

documents and other relevant details as may be specified by the Authority.

Provided further that the property manager may also undeakienaldigital connectivityauditthrough the registered

DCRAswithout applying for rating for digital connectivity

(2) If the property manageaubmits anyalseor misleadinginformation, undertakingdeclaration or documents under
this regulation it shallamount to theontraventiorof the provisionsof the regulationsand the Authority may take
action as per applicable laws, Act or regulations

Facilitation and co-operation during rating process and inspectioni (1) Every property manager shall, during the
evaluation and assessment of the property and the validity of the ratingslicate and coperate with DCRAor the
auditor orsuch officers as may be appointedthg Authority and grant access to tipeopertyfor smooth conduct of
evaluation and assessment as per the provisions of these regulations.

(2) The Authority may, ift considers expedient so to dgpoint its own officers or direct DCRA to inspect the property
which has been rated for digital connectivity under these regulations.

Compliance of terms and conditions of rating certificatei (1) Every property manager shall adhere to the terms and
conditions associated with the ratings awarded to {h@iperty,as provided under these regulations and as may be
specified by the Authority, by orders, directions, guidelines or instructions, from time to time.

Compliance to approved DCI designi (1) Every property manager shall comply with the approved design for

implementation of DCI during the construction stage and shall not make any change without the prior approval of the

agency which has granted such approval.

Repair and maintenance of DCIi (1) Every propertynanageshall properly maintaidigital connectivityinfrastructure
and the related documents, including design, approvaldetmg the validity of ratings.

(2) Every property manager shall, on the feedback of concerned DCRA or complaints received from end users or from
the service providers, review and take remedial action in the manner and within such time period, as may be specified

by the Authority.

Renewal of ratings.i (1) A property manager who intends to renew the rating of the property owned, controlled or



20.

21.

22.

23.

24

managed by him shall apply for renewal of ratings, on the rating platédri@astone hundred and twentays prior to
the expiry of validity of ratings.

No exclusive arrangement with the service providers. 7 (1) No property managershall enterinto an exclusive
arrangement or tiep arrangements with any service provider for providing access to its digital connectivity infrastructure
in their property.

Fair use of ratingsi (1) The property manager shall only use the ratings in a fair, legal and transparent manner and
comply with the terms and conditions specified in Schetutethese regulations.

(2) The property manager shall display only the latest rating awarded poapertyon its website, advertisement, or
marketing campaigns, etc.

(3) The property manager shall disclosep motmr on demand, the ratings of digital connectivity infrastructure to the
concerned stakeholders, including potential tenants, residents, or investors, etc.

Change of property manager or ownership and continuity of DC} (1) The property manager shall inform the
Authority, about change of property manager or ownership, wiltity days ofsuch change, on the rating platform, in
such manner and format as the Authority may specify

(2) In case of changef property manager, the property manager shall ensure smooth transfer of digital connectivity
infrastructure to the new property manader continuity of digital connectivitytill the validity of the rating
certificate awarded in respect of the property, and may include suitable provisions in the agreement to ensure
compliance of the provisions of the regulations and terms and conditions of the rating certificate, posofréesfe
property, failing which the ratings awarded to the property may be sispen withdrawn by the Authority

(3) The failure of the property manager to intimate the change underegulation (1) to the Authority shall be
considered as contravention of the regulations.

SECTION VI
GENERAL OBLIGATIONS OF SERVICE PROVIDERS

No exclusive arrangement with Property Manager for digital connectivityi (1) No service provider shall enter into
an exclusive arrangement or-tip arrangement with any property manager for development or access of digital
connectivity or digital connectivity infrastructure in thpioperty.

SECTION VI

RATING CRITERA AND PROCESS FOR EVALUATION OF DIGITAL CONNECTIVITY AND AWARD OF
RATINGS

.Rating criteria for eval uat i o nprogefty.-(l) QCORA shhll evaloatencatagory v i t vy
0 Apiopertyas per the following criteria, weightage and-suiteria-



SI. No. Criteria Weightage Sub-Criteria
Compliance to applicablé .
1 Modgl Building BypepLaws 5 1.1 ApprovedDCl design
(MBBL) and National 1.2 DCIimplementatioras per approved DCI
Building Code(NBC) for design
digital connectivity
Provision in civil 2.1 Provision for expansion of telecom rooms
2 infrastructure over and 5 ' P
above MBBL  and NBC and cable pathways
requirements, for ensurin 2.2 Provisionfor expansion of mobile and
robust digitalconnectivity wireline connectivity
2.3 Ease of access of DCI installed for repair o
maintenance
3 Provision in power 5 3.1 Redundancyf powersource
infrastructure, over and 3.2 UPSpowerbackup for DCI
abO\{e MBBL or NBC : 3.3 Powercontinuitymonitoring
requirements, for ensurin
reliable digital 3.4 Building Management System
connectivity
4 Digital Connectivity 10 4.1 Availability of alternateentry paths for
Infrastructure Resilience digital connectivity infrastructure
4.2 Nonflooding measures for DCI installation
4.3 Implementatiorof redundancy in power
source and DCI paths
5 Future Readiness of 10 5.1 Availability of the latest generation of
Digital Connectivity mobile connectivity
Infrastructure 5.2 Support for future bands
5.3 Upgradability of wireline DCI
6 Provision of Wired 20 6.1 Backhaul fibreconnectivity (service provider
Connectivity to property)
infrastructure 6.2 Fibreconnectivity till user premises
6.3 Fibre connectivity in each room or office or
commercial space
7 Availability of Service 15 7.1 Numberof wireline Internet Service
Providers providershaving integration with Digital
Connectivity Infrastructure
7.2 Number of Mobile Service providers having
coverage or integration with Digital
Connectivity Infrastructure
8 Service Performance 25 8.1 Mobile network coverage and performance
public areas oproperty
8.2 Secure public WFi network coverage and

performance in public areas pfoperty




25,

Sl. No.

Criteria Weightage

Sub-Criteria

8.3 Mobile network coverage and performance

non-public areas

8.4 Secure public WFi network coverage and

performance in nopublic areas

8.5 Average download speed of different wirelin

network(s) in respective highest speed plan

User Experience

5 User feedback on digital connectivity experience

Note: (i) In case of nevproperty, whera c t u a |
be merged with

shall

(ii) For the purposes of rating for digital connectivity, MBBL issued by Ministry of Housing and Urban Affairs (MoHUA)
shall be referred in casegere Building Byelaws o€ities/State orUnion Territorydo not have provisions for digital

connectivity infrastructure.

(2) The Authority may, by order, direction or guidelines, specify the weightage against eaxftesido provided under

subregulation (1) from time to time.

end users are yet to
6Service Performanced.

(

Rating criteria for eval uat i o rpropefty. -dl) DORA shhll evaloatercategadry v i t y
0 Bpbopertyas per the following criteria, weightage and-suiteria-
Sl. No. Criteria Weightage Sub-Criteria
1 Provision in power 10 1.1 Redundancyf powersource
infrastructure for ensuring 1.2 UPSPowerbackup for DCI
reliable digital 1.3 Powercontinuitymonitoring
connectivity 1.4 Building Management System
2 Digital Connectivity 10 2.1 Availability of alternateentry paths for
InfrastructureResilience digital connectivity infrastructure
2.2 nonflooding measures for DCI installation
2.3 Implementation of redundancy in power
source and DCI paths
3 FutureReadinessf Digital 10 3.1 Availability of latest generation of mobile
Connectivitylnfrastructure connectivity
3.2 Support for future bands
3.3 Upgradability of wireline DCI
4 Provision of Wired 20 4.1 Backhaul fibre connectivity (service
Connectivityinfrastructure provider toproperty
4.2 Fibre connectivity till user premises
4.3 Fibre connectivity in each room or office g
commercial space




5 Availability of Service 15 5.1 Numberof wireline Internet Service

Providers providershaving integration with Digital
Connectivity Infrastructure

5.2 Number of Mobile Service providers
having coverage or integration with Digital
Connectivity Infrastructure

6 Service Performance 25 6.1 Mobile network coverage and performanc
in public areas oproperty

6.2 Secure public WFi network coverage and
performance in public areas pfoperty

6.3 Mobile network coverage and performanc
in nonpublic areas

6.4 Secure public WFi network coverage and
performance in nopublic areas

6.5 Average download speed of different
wireline network(s) in respective highest
speed plan

7 UserExperience 10 Userfeedback on digital connectivity

experience

(2) The Authority may, by order, direction or guidelines, specify the weightage against eaxftesido provided under
subregulation (1) from time to time.

26. Evaluation, assessment and award of rating.(1) Therating process shall be implemented through the rating platform
only.

(2) DCRA shall evaluate the property and assigares, on theating platform, againgtachrating criteriaandsub
criteria, as provided under Regulation 24 or Regulation 25, as the case may be, and award rating as under:

S s v ]
Score Range Digital Connectivity Rating to be
No awarded

" >=25.32 *

B >32-40 ). 0 It

g >40-48 * %

4 >48-56 **ii

B >56-64 * ok k

g >64-72 ***ii

B >72-80 L. 0.0.0.¢

B >80-88 ****“_
9 More than 88 L.9.9.0.90.¢
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28.

29.

30.

31.

(3) DCRA shall update the rating awarded to the property on the rating platform and issue the rating certificate through
the rating platform, which shall be digitally signed by the DCRA.

(4) The rating certificatemaybedownloadedy the property manager through the rating platform.

(5) The ratings awarded for differeptopertiesshall also be available on rating platform for viewing by end users and
public.

(6) The Authority may specify the manner and process of evaluation and assessment of digital connectivity for award
of ratings to the property, including the timelines, from time to time.

Appeal against ratings awarded. (1) In case the property manager is not satisfied with the ratings awarded to their
property the property managenay file an appealon the rating platform, in the manner and format specified by the
Authority, within thirty days of issue of the rating certificate.

(2) Upon receipt of appeal, the concerned DCRA shall review and decide the appeadintighitays as per the process
specified by the Authority.

(3) In case the property manager is still not satisfied with the ratings awarded by DCRA, he may prefer an appeal before
the Authority, in the manner and format and upon payment of such fee, as may be specified by the Authority, within
thirty daysof the decision of DCRA on the appeal under-segpulation (1).

(4) The Authority may, if it considers expedient so to do, refer such appeals to another DCRA, or a panel of experts for
examination of the appeal and recommendation thereon.
(5) No appeal shall be entertained after expiry of the period for filing of the appeal as provided under this regulation.

Review of ratingsi (1) DCRA may review the ratings awarded, based on the feedback of the consumer or service
provider or on complaints, and modify the ratings based on such review, if required:

ProvidedthatDCRA shall not modify the ratings awarded to the property unless the property manager has been given an
opportunityto remove such defectw deficienciesandresolvecomplaints within ninety days ofthe dateof receiptof
communicatiorfrom DCRA throughtheratingplatform

Re-rating of property within the validity of the rating certificate.i (1) The property manager shall be eligible to apply

for re-rating of thepropertyduring validity period of rating certificate, after paying applicable fees to DCRA, in-case:

a) DCI has been fully upgraded;

b) there has been a change or upgradation in the implemented technology leading to demamatirfgring their end
users;

c) of any change which may affect the rating as per the criteria specified in these regulations.

Validity period of ratings.i (1) The Authority may, by order, direction or guidelines, specify the validity period of the
rating:

Providedthat the Authority may specify different validity periods for different categorigsafderties

SECTION VI
CONSEQUENCES FOR CONTRAVENTION OF THE REGULATIONS

Consequences for the failure of DCRA to comply with the provisions of the regulations or orders or directions or
guidelinesi (1) If any DCRA fails to comply with the provisions of the regulations, or the orders, directions or guidelines
issued thereunder, it shall, without prejudice to the terms and condifidasegistratiorandlisting on rating platform,

be liable for suspension or cancellation of registration and shall be barred from undertaking rating of new properties under



32.

33.

34.

these regulations, or disted from the rating platform, or blacklisted for a specified peodny combination thereof,
as the Authority may, by order, direct:

Provided thatno order for suspension or cancellation of registration elistteg on rating platform or
blacklisting, as the case may be, shallmade by the Authority unless DCRA has been given a reasonable opportunity of
representing against the contravention of the regulations, or orders, directions or guidelines issued thereunder.

Consequences for the failure of property manager to comply with the provisions of the regulations or orders or
directions or guidelinesi (1) If any property manager fails to comply with the provisions of the regulations, or orders or
directions or guidelines issued thereunder, it shall, without prejudice to the terms and conditions of its registration on
rating platform and ratings issuedl its propertiespeliable for withdrawal ofoneor moreratingsalreadyawardedr in-
processas the Authority may direct:

Providedthatnoactionfor withdrawalof ratings shall be made by the Authority unless the property manager has been

given areasonablepportunity of representingagainstthe contraventionof the regulationsor orders or directions or
guidelines, observed by the Authority.

SECTION IX
MISCELLANEOUS

Reviewd Theprovisionsof theseregulationamaybereviewedby the Authority from timeto time.
Interpretation. & In case of any doubt regarding interpretation of any of the provisiotheeé regulations, thecision

of the Authority shall be final and binding.

Secretary, TRAI



SCHEDULE-I

Codeof Conduct for DCRAs

DCRA shall follow the code of conduct specified hereunder:

@0

(ii)

(iii)

(iv)

v)

(vi)

(vii)

(vii)

(ix)

x)

(xi)

(xii)

(xii)

Impartiality and independence DCRA shall remain impartial and independent during digital connectivity assessment
and entire rating process. DCRA should hateany financial interest or ownership or operational interests in the
propertyunder evaluation and assessméiat.avoid any conflict of interest, any DCRA providing DCI services shall
not undertake digital connectivity assessment of properties where another DCRA has provided DC| B&Rées.
shall establish policy and procedures for reviewing woek of its agents/employees to ensure independence of
evaluation and assessment without external influences.

Transparency and disclosure DCRAs shall maintain documented process for evaluation and assessment of digital
connectivity as specified by the Authority and disclose all relevant information about their evaluation and assessment
methodologies. DCRA shall maintain verifiable histatimformation, in electronic form, about ratings awarded by it
during the validity of ratings.

Compliance with regulations DCRAs shall strictly adhere to the regulations, guidelines, and standards set forth by the
Authority for the digital connectivity rating system.

Data privacy and security: DCRAs shall implement robust data privacy and security measures to protect sensitive
information collected during digital connectivity assessments and comply with all relevant data privacy regulations.

Qualified personnet DCRAs shall employ qualified and certified professionals with the necessary expertise and
experience to conduct digital connectivity assessment as per the provisions of the regulations. DCRA shall ensure regular
training and upskilling of its concernechployees to account for technological upgradations.

Fair and non-discriminatory practices: DCRAs shall ensure that the process for evaluation and assessment of the
property and award of rating is fair, transparent anddiscriminatory. The DCRAs shall also ensure that the fees
charged by them are fair and without discrimination to any propeatyagers regardless of the typepodpertyor
ownership.

Clear fee structure: DCRASs shall establish a clear and transparent fee structure for different categpresesfies

as per regulations. Maximum chargeable fees (MCF) should be commensurate with the scope of work, and not excessive.
MCF should be based on the complexity and size gbtbeerty The broad fee structure and criteria shall be displayed

on the rating platform to all relevant stakeholders.

Conflict resolution mechanism:DCRAS shall establish a transparent mechanism for addressing conflicts and disputes
with property manager3his mechanism should ensure a fair and unbiased resolution of issues.

Compliance with building Bye-Laws: DCRAS shall ensure that their assessments align with the buildidglgeand
other relevant regulations.

Continuous improvement DCRAs shall commit to ongoing improvements in their assessment methodologies by
staying updated with technological advancements and adapting to industry best practices.

Conflict of interest: DCRA shall not rate aropertythat has a stake in the DCRA or its associated busiB€RA

shall not undertake evaluatiomssessmerand rating of any property which may result in potential conflict of interest
with property owners or property manager, infrastructure providers, or service providers, which may directly or
indirectly affect the transparency of the rating process.

Review of ratings DCRA shall institute a formal system of any review of ratings under provisions of regulations. The
review shall not be taken up by the same personnel involved in initial ratings.

Ethical marketing and advertising: DCRA shall not use any unethical means for marketing and shall not misrepresent
its role or capabilities.



SCHEDULE-II
Terms and conditions for fair use of rating and rating certificate

0] Ratings are nontransferable: The ratingsareawarded to specific property and are +icansferable. Therefore, the
ratings shall only be used for the specific property to which it has been awarded.

(i)  Use in marketing and promotiont The property managers can use the awarded ratings in their marketing and
promotional materials, including brochures, websites, and advertisements. However, the ratings shall be used accurately
and in a normisleading manner.

(i)  Non-alteration: The propertymanagersshall not alter or represent the rating certificates in any way that could be
misleading in any manner whatsoever.

(iv) Periodic updates The propertymanagersshall always use the valid ratings and update their rating certificates
periodically as and when there is any change.

(v) Disclosure of ratings The propertynanagersisall eithersuo motalisclose the ratings to their users/owners/tenants or
provide the details as and when demanded.

(vi) Compliance with regulatory requirements The propertymanagers should adhere to any regulatory requirements
related to the use of ratings, ensuring that they do not violate any laws or regulations.

(vii)  Usage within validity period: The property manager is authorized to use the ratings or rating certificates only during
the validity period of the certificate. Use of ratings or rating certificates after the validity period shall be considered a
misuse of the certificate and be constl as contravention of the regulations.

cy
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Abbr evi

ations

Acrony Description

Al Artificial I ntelligence

AR Augment ed Real ity

BI S Bureau of Indian Standards

BMS Building Management System

BoM Bi |l | of Materi al

BW Bandwi dt h

CSSR Cal I Setup Success Rate

DAS Distributed Antenna System

DCI Digital Connectivity Infrastructur
DCI P Digital Connectivity Infrastructur
DCRA Digital Connectivity Rating Agency
DTH Direct to Home

DWD M Dense Wavelength Division Multiple
Gb ps Gigabits per Second

HVAC Heating, Ventilation, and Air Cond
| CT Il nformati on andsT@arhmwdiogat i on

l oT I nternet of Things

IBS |l Buil ding Solutions

| P I nfrastructure Provider

| Pv 6 I nternet Protocol wversion 6

| SP I nternet Service Provider

KPI Key Performance I ndicator

M2 M Machine to Machine Communication
MBB L Mo del Bui-Ldwsg Bye




Acrony Description

Mb p s Megabits per Second

MCF Maxi mdmar geabl e Fee

Mn Mi Il 1l ion

MoH U A Ministry of Housing and Urban Aff a
MoS Mean Opinion Score

NBC Nati onal Buil ding Code

NDCP Nati onal Digital Communication Pol
P M Property Manager

PON Passive Optical Net wor k

Qo E Quality of Experience

Qo S Quality of Service

RF Radi o Frequency

RRU Remote Radio Unit

RSRP Reference Signal Received Power
SON Se-Dpti miNzait wgr ks

TEC Tel ecom Engineering Center

TRAI Tel ecom Regul atory Authority of 1In
TSP Telecom Service Provider

UPS Uninterrupted Power Supply

URI N Uni que Request I dentification Numb
VOLTE |Voi ce ovTeerr nLobEwvgo!l uti on

VoNR Voice over New Radio

VR Virtual Real ity

WF A Wor k From Anywhere

WP A Wi-F i Protected Access




1.1l ntroducti on

1.1 0verview

I nternet access serves as a <critical enabl e
governments, mar ket s, and a wide range of e (
services, -payxreardtcsmmgmes ce ,-i demd i i cation, gar e
business models across sectors such as financ
also transforming the delivery and consumpti o
Emerging technol ogies | i kar tlinfinetr enlelti goefn cTeh i (nAgls)
potential to further accelerate the growth of
connectivity has been a significant driver of
economic growth, jah ycrmredatuican,onandypewgandin
efficiency in both business and government op:
sectors, digital technologies are unlocking n
However, the benefits of digital connectivity

to the Sngerhetant progress has been made ovel
reach of tel ecommuwni Bh@dr oentnedfwotrltkes, worl d pop!
mobil e broadband net wor k

1. 21l mport anlxiegiotfal Connectivity

The devel opment ocfl arsess iilniférpahsytsriwoxatllud esoci al |

di goftaarilms a cornerstone of I ndiabs strategy to
Among these, di gital i nfrastruct ur eofhtaesn ermew
traditional infrastructure components such as
19 pandemic not only reshaped the gl obal or de
infrastructure worl dwide. c@empmnidssggteims plysi
and utikeftectdagatal infrastructure has become
and quality of i fe. As nations aim to make

forwaodki ng, Il ndi a, wi t h i ts vast popul-ati or
posiegd otho assume a | eadership role in shaping
The rapid advancement of technologies such as
and software applications, has profoundly tra
whil e reshaping governance and busi nreossss nao d e |é
groups increasingly rely on smart devices fo
entertainment . The availability -o6dmmearddeae cietr
centric solutions, and infotaahmeet wopkiongs |
robust digital connectivity. I n the modern er
access to these services, emphasi zqgugl itthye dairg
connectivity.
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|l ndi ads digital transformati on~9ié&Mnd sntiemmens & s

as 3dMayYy 02&nd a growing ecosystem of indigenou
appl i caflthiiokn gittradnsf or mati on sconi di clamltoc&@apport
businesses, startups, and innovators to inves
and drones tailored to Indiads wunique needs.
technol ogies has placeditsrtea mgn daduws tmrl e ssnurreasd
the full potential of initiatives such as Sma
and modernizing diigi teals einsfumd ati mu ¢ thmuds eemarbd ret u
seamless integration of ddganakdi hbechsbtogtes

1. 3Backgr oaunndd Pur pose

The puofpotskee ratingeétt almbisdlakdias di zed ft amewo
availability of digital conomatce gofpit gp e antlf & atsd r
encour age t hea osmparkoevitee lltdhmemtnwor k qualiipyopér tsiee ¢
The aitm iismprove consumer experience, ensur e
promote stakehol der coll aboration, maki ng Di
i ntegr al part of prhepagrutay idegv eolfognmdrrtc.communi ca
propeirgia®&ms integr al part of protection of cons
The framework also recognizes the |Iimportance
connectivity at the design and construction s
ratings continue to be -gawaurndde da sbsaessesdmeonnt .act ual
To provide | egal and regulatory trigger for act
di gictoanlnecti vity i nside properties, the Tel ec
submitted recommendati ons t o t he Government
Buildings or Areas for Digital Connectivityo
ARatingomdertR es for Digital Connectivity, 202
recommendati ons and regul ations are-cuaeéeameidomd
Digital Connectivity Infrastructure (DCIlI) as a

or an Area

Th&egbjecofregal ati on on ARating of Pr,o2o0e2r4 i e
hereunder referredncalsudehse regul ati on,

aTo I mpgroovsaexeper bgneasuring seamhsgpsepenneéeet
bTo standaprddtakei glnd!|l i ty digital connectivity
and public properties

c.To proavigtandar di zed rating sydtoe medtirogi € adl
infrastructure and service readiness
dTorpvipde®spetcetniawmevse e¢r and busitheassepgarwaernth mea
gualoiftyprogiegttydisecti vity
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S®oneourcaogoer di nati pmopet wgemanagees,MrGoRs deo s
i mpl ement connectivity standards.

The regul ation: i s applicable for
i Property managers who intend to get their
for digital connectivity, either wvoluntar:i

rul es or regul ations
i iDi gital connectivity rating agencies (DCRA)

property under these regulations; and
iiservice providers, who may enter an arran:
devel opment or access of digital connecti vi

1. 4Digital Connectivity Rating Framewor Kk

The egul priooemdes a standardized method stiadeev:
propefhae @tsiings, providedamepwer kt hbedeat teme brleg u
stakeholders taohmakeisliewnfmpronmeati ng the devel op
infrastThuetkieye .aspects ofmchatdieng framewor k

i . Standardi zed Process

The frameworkuesfabmhi sneewodesbkegyg the digita
propeahdesareas across various categori es, e
Propeshalels evabhaseddon defi nhadt par assugcuhk nabse o n
readi ness, mobil e nediwlodikh gatvdaod sfWii I inf y ast nu
Di fferent property types (commer ci,alhosrpeistiadl

government of fciooeasaghadrrsaaars)jpomayehave tailored
to ensure relevant Tahned sftaainrd aa ds essImepnrtosc.e s s
assessment of digital connectivity at differ
[

n the regul ations

ii.Consistent Quality and Coverage

| nt egraitgintgal Connectivitytl rmafnr aesarriuyct sirt @ g g
devel opment ensures that digital services ar
and enhancing uddr dxm@menrciwomke promotes the
connectivity acfpitboepris,.c NeMitwogelsl,admmecaindi t vy,
satellite broadband,Prtogp eavih lb&asscsee srseesdi | b eeneck
capability to provi de seaml ess i ndaool udainndg
provi sisamad |f ccrel | s, DAS (Di stamidb-fkMi edwédnk enna

I iTi Consumer Empower ment
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A structured rat icrogh s siyne rsstrakeedhabdoldeemask e i nf or
deci sions based on digital connectivity perf

a.lnformedcdi ss-makRi nBrospective t enacnatns caonndp a b |
properties based on their connectivity rat

best digital infrastructur e.

b.Mar keitfferentRPradp erathyagaend consumerisncenti vi
enhance their digital infrastructure to a
val ue and marketability.

c .Futumreamdi n&Easgour agesmapnraogpeerrstg met gi ng technc
to fptrowmod ptbperties
50bjectives of the Rating Manual

Rating Manual serves as a structured framewc
d standardi zed apdprgoacah tcoonama®eséesvingy under
gul.ati on

6Scope of the Rating Manual

e Rating Manuealt ao udteldi med htolde | og ys ttak ethd dbidelr Is

sesorlengti t al ciomneicftfieen drypropetepeesefhsofasses
I teria prcoRuaitded iof tPhreoperti eBRefforabDi §ns@aAhkE¢
cument provides a comprehensi ve ignwildemefndrata
d assegdsmgentalofcopmepgeand eayr eans, i ncluding Di
ting Agency (DCRA), Property Manager (PM), é
y aspects of t he manual include a detail ed
gi tal connectivity. This process encompasse
operty manager s. 't al so speci fideiss ttihnec te vparl o
assi fpircoavtiideerds i n tiCatrgoulyathtapd oPpatedegersy. B pr

e maalusetd abor at es on t he processes for t he
ditionally, it sets forth provisions for a
akehol ders to provide input for maiRt@ceas ngs
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nflicts among stakehol ders effectively.

cognizing the dynamic nature of digital conr
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marn @lsevant in addressing technological advan
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practices to be adhered to by property manager
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the i mplementation of digital connectivity
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2. Rol eStoafk ehol der s

The foll owpngvaredveoriwsileavs of key stakehol ders
i ncludidniggittiae connectivity rating agency, pr
digital connectivity infrastructure provider.
2. 1Digital Connectivi {DPCRA)i ng Agency

DCRAs play a critical role in evaluating and
of digital t«loparnoepcetfitveietsyesipnonsi bj lad ipmer otf hd CRe
i nclude

i Eval uat poopeffary di gital :coGoreductvitthyor ough
of the digital conmeaect ufdii hogprt i 0 pvapenbi &s
net work co¥FerageesWibility, anmds er easd@adh d s
criteria tdigedblahatce i vhey.

I I ssuancemt ohgsAsebgective and atrags p drasretd
eval uation r e spurl ot psenratrya goavnidd i sgakehod det s arw
i ndi cati on oif nfcroansnteroudcietvuvriec e p eGd noerrmaatnec eo f f
rating certificates that property manager
connectivity standards to tebD@RAsegnsuvest
ratings rwedrllecctdirgeiatlal connecti viutsyer e x pnarkie
i nformed decisions abtohuaiirgpic O glee ¢ridegsu itorpesneedn t
and avaelrédblreance.

iitFeedbackregodmendati #&mo®vi de constructive f
managers on areas for i mprovement i nort hei
services amast npli *x@attieces and enhancements
achieve higher ratings.

v.Col |l abor at stoank evhiotthd &os k cl prsep gr twy tdhanagee s
providers and infrastructure provideamnd to
mai ntain communication with TRAI to ensure

v. ContinumpsovemenS$st ay updated on technol ogi
regul atory changes to amdarptei ce ywaltweatiimnt rc
wor kshops to enhance eWwalraatci pat meti mod alaadg
wor kshops, amthaknowl edhget i ati ves to enhance
and i mprove accuracy in assessments.

i .ReportMaignt ain comprehensive records of al
i ssued, and feedback pr ofvoirdedd ftfoe rpe/Sadp eirtoyp €
periodic reports and trend anawiyde sc drmon elcRtAI
performance, key challenges, and areas nee
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viiCompliance with :ReBQultehtei omGRA activities
framework of thdiregulaenhsons anders or gui
to time by .the Authority

I n addition to the avboovuenbtaasriyPC& Ad magpononeques
Manager, uanndOeprt ti solnieagl i t a | C cAnundeffciotri v i hriyeswr i raeamd

i mprovement purposes for a property, outside
of any Digital Connectivity Rating.

2. 2Property Manager (PM)

As defined in thmRr opgut vt Moaenasrgse ittbthee per son who
owner of the propdirgiyt atlo cboen nreactteidv iftoyr or has &
manage t heTlpe ofpreapegr.ty Manager plays a key rol
assessment s, coordinating with relevant aut ho
enhance wuser experience and maint ai nPrcoopreprltiya
Managers are responsible for overseeing the n
including ensuring adedG@bateedpgnsabi tcobnnest bf
underr etghuel ati-ah@mcl ude:

i . Appl i cat raotni nfgosr

a.Submit applications for digitalat ploagtnfecrtm v
andropvi de accurate and comprehensive info
connectivity.

b.PFrovide accurate and comprehensive inform
digital connectivity infrastrfuddeuaiel, ahbinlcil
and telecom service provider detail s.

c.Ensure that all submitted data is up to d
on he property.

d.For vaamrestruction properties, the Proper

decl arati on and -stupger tdioncgumderssgn as pr
Aut hority.

i i .Document aticomphnédnce

a.Prepare andeu mlecdeascsuamreynt ati on required f
procaendsaure ongoing compliance with stand
b.Keep track of changes in compliance reqg
updates to avoid penalties or service dis

ii i Maintenamcegidfal c o mnfercatsitwriutcyt ur e
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guality.
b.Address connectivity i
and technical support
c .Ensure proper ma i
performance and
.Col | ‘wi t h
Itate the
ng Agenci es
b.Work c¢closely with
relevant detail s
c.l mpl ement recommendat.
the property's digital

aboration DCRASs

a.Facil eval uat
Rat i

eval

v. Customemmuni caamdnt enant

Act as the
connect.i
b.Address concerns or
users are informed
Educate tenants on
promote initiatives

a

ai

A Property Manager may,
Agency (DLPRA)Y i Doaml t al
identifying gaps and
without applying for

ce

at

a

2. 3Ser vi

The Reg@Raattiinogn
Ser vircoevisdgESer vi
4 of t he l ndi an
Tel ecommunications
areesponsible for
i ncluding
services.
communi
guality
digital
manager s

Providers

of
ce

Propertie
eawnisdamy

Act ,
del i veri

They
cat i-wnerf o.r
of digital

serve as

Eemdi r r ol

af nodr DeCltPResn d i and

ng

ssues
t eams .
ntenance
provi de

( DCRAS)
uator s
needed
ons

CAndefctti ve tgroperty
undertaki
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Tel egraph
2023,
ng
mo Bliil ee amadmnfuinx ecda t i
t he

e is
ser virceesx pediireencctel ya nidmptahcet i
I nT hr&esrt WVruacd iushece. sencoecnoaatbotrat e

mai ntain the digit
connectivity 1ssu

proactively D

and
s eaml

upgrades ¢

a ess digit a

i on and
wi t h

rating
necessary
to share te:
for the rating as
and best practi
connectivity ratin

prc
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engagement

pri mar yt epnoa nnttesc calnpda @ ¢ & radtiit nidt aarl
v iwti yt hsheer vpircoepser t vy .

compl ai nts
about
digital
me d

related t «
abl e connec
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i mproving ne

avail
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its discretion, en
for
mpr ovement

R &
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service provider
Act , 1885 or

t o.Sperrovvi iccke Ptreolvd
a wide range of
o Wj-Fiigmtde rbnreota dd @ a
backbone of digit
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wi t h t

mai nt enance of dig



2. 4Digi t al Connectivity Infrast/itottaser Rcour de
Providers Cat-2gpry 1 (I P

DCI PslshiPe erthiateiveess op and heaidihighi a$ tarsucpgairr et he
aut hori zaTthiiosn i ncl udes net wor k equi pment , (o
framewor ks.

DCIR+Larkey enablers in the telecommaonideatelomp:
deploying, and maintaining the physical and
di gicobahectivity services. Theipreerdg ! & eil s abil teal
ready network infrastructure that caters to t

and service providers.

2. 5Consumer s/ End User s

The consumegerri €£ntdhe primary stakeholder in t
and rating digipalopeohnegptkicvift gy igrmographical
pivotal, as the quality and reliability of '
interactions, productivity, and overall satis
The fundament al objective of i mpl ementinfg a

ser wainae t heexrpeebryi ence ( QoE) for consumers by id
encouraging i mprovements in digital i nfrastru
worl dueeid experiences must be integral compon:
thassessmendct ualf lescdabi |l ity.

The quality of user experience can be measur
performance indicators (KPlIs). These include |
and upload speeds, signal ,s tetednhgetshe neeotvreircasg e«
define the Quality of Experience (QoE) from a
data to assess digital connectivity standards
On the other hand, subjective evaluation of (
through structured-umetrhscdg-veuygrh feedbrmnd k mecha
di gital reporting platforms. This quaéxpani ermr
t hat may not be fully reflected in technical

connectivity, and wuser satisfaction with netw
By combining both objective technical assessm
framework can provide a holistipr @evead tuie a8 roma s
ul ti mately driving i mprovements that align wi

advancement s.






3.Registratioand®RabcegslLifecycl e

The rating |lifecycle begins wintnhe cttRiaatiitnggg i Ad e ra
( DCRA) and property manager s, ensuring adhere
Foll owi ng t hi sma ppreadp etratt idemer avesded i n tfloehe egu
assessment mprseessmheansiehei nvol ves a compeelde s it
connectivity infrastrpcopeert iaemsd sgaivigtessemn b
compliance with regulatory andomperaevaghakhes o:
st etplse f i niadwaradedgproviding a transparcdcingi taald
connectivity

3. 1El i gi bCriitter i @i goift al Connectivity DBRAI Nng
Registration

An entity shal/l be eligible for registration

under regulation if it (Secectt si GtrihReke Qd rsittreartii @ no w:

Connectivity Rating Agency" of t he Regul at i

Connec)tTihvei teyl i gi bl e efndrn tn egi gntarya taipgon yas DCRA
i ssued by the Authority from time to ti me.

3. 2Regi st rkRrtoiceessfs DCRA

The registrhadbrobi grbakbs€onnectDOR)t Yy sRadrntdiayrnAgl
Sectiio'"Regi btration of Digital CdQRetgldtaitviiotny oRa
of Properties for, 2Didgda meahdeChbnimreaemi.vi Inge tmr otcie

ensures that only eligible and competent enti:"
The stergati on process, assprowi dednmiam i zlkeel bed wl
i . Anyentiftuy filling t he eligibility criteria
commence activi ttyhr@esguD @RA onmsdershal |l make
Aut hority for grant of registration on the
and upon payment of such fee, as may be sp
i1 .An application for registration, which is
conform to the eligibility criteria speci

specified by the Authority from time to ti

Provided that before rejecting any such acg
opportunity to rectify the deficiency, if
of communication ;from the Authority



Prov
rect
such

iiiThe
conn

i ded further that the Authority may, f
i fication of the defbiecicemncspipdpeyroegduic at & |
extended time shall not exceed thirty
Aut hority may, i1if 1t so desires, ask t

ection with the grant of registration.

3. 2.GrantRegfi str at Liosnt iamigh toinAlgat f or m

The regiasntdr dtiisdanng process of DCRA orne ¢ wleatriad

(6) as summari zed bel ow

i . El'i gapplei maatnghe el igibility crwitlelgr@mmdunde
registration on the rating Hpolwetvfeareny ifllobrr aat i
grant ed wurnedgeurl astuibon shal |l be subject to pay
and conditions, as may be speci fi eodr deeyr t he
direction.

ii.The registrationrggahsthiddusatber vabbd for th
unl ess it I's suspended or cancelled by t|
regul ations, or upon approval of the reque:
by the Authority

iiiSuch registration shall not confer any righ
rating of property.

iv.The Authority may, upon the request of D
performance, subject t o t he DCRA meeting
registration of DCRA for another five year

v. Howeyeli n cagsenefwahowof its regi sDCRAIi emabl
continue to discharge its obligations wunde
period of its registration.

vi .I f the applicant or DCRA submits informati
at any stage, either prior to the registra
the Authority shall, without prejutliateons,
reject the application for registration or
Howeveordaemow for cancell ation or suspension
Aut hority wunless DCRA has been givenn@ r ¢
against such cancell ation or suspension by

yp



3.2.Conditi cRagi stftriaoh@RA

The registration of DGCRA dsihpalels sluen B ejce ¢itont o |
"Registration of Digital Connectivity Rating
Properties for Digital Connectivity)

3.3Gener al Ob IfiogdeCtRiA0 n s

DCRA is required tteor msolalnadw mpaoesiettinidédd Sl¥eti on
ARnGener al Obl i gatoifaRe guwlfat DERAOGO N Rating of P
Connecti Vheye terms ensure transparency, accou
pr ocansdso vielre f obhbpwchsg

i . Code of .Conduct

i i .Disclosure of fees and other terms and con
iiiEvaluation and.award of ratings

i v.Monitoring of ratings

v. Retention of recor.ds and audit of DCRA

3.4Registration of Property Manager
The registration of a Property Manager on the

that only eligible and authorized individuals
to digital connectivity. rEgiud apdeme Sa Gtemeg @aV e |
Obl i gations of .PrTohpee rptryo cMasnsa gfeorr r egi strati on

i . Any property manager , avhroadifinnttgghred s tpa ogppep Ity
connectivity under these regulations, shal
such manner and format and upon payment of
Aut hority.

ii .No property manager, who is not registered
to apply for the raticoqpmtofolrp re@Amergteyd kbei rhg m
accordance with the provisions of these re

iiilLf the property manager submits any false
decl aration or documents wunder this regul a
of the provisions of the regulations and t
| aws, Act or regul ations.

iv.The fees for rating of property shal/l be m
manager as provided under regulation.

3.5Gener al Oblfiogp)abpensy Manager
The general obligations of i @& eRrta@arntgy aMa mad 6 rg ¢
of Proper tiyh evsaen aglebrir gacdtld welre f ohbpwtChg

i . Facilitatapoenr aatnidoncoduri nginapescgi pnocess an
i i . Compliance of terms and conditions of ratir



i i iCompliance to approved DCI design
i v.Repair and maintenance of DCI
v. Renewal of ratings
vi No exclusive arrangement with the service j
viiFair use.of ratings
vii€Change of property manager or. ownership anc
3

.6Cl assi fi cPatoipenm to Rast if og

The <cl assipfriopeatritieesoffwrrposie®soné okhed hpeacft st he
regul altti opnrsovi des a structured framework to as
their digital connectivity and ensure a stan
properties.

Below is the detail ed cplreosvsiidfei®eacttiioonne gltill pafo ptahr

: .|Categ
S. CIaSS|f|0r Gr Type of Propert
1. [Resident| a |APartments, independer
communities or societ:i
Governme Al'l properties of the
2. Properti A State Government, Cour
P Undertakings, Local B ¢
Commer ci Commerci al office c¢omg
3. Establis A i ndustrial estates, SE
Hospitals, Hotels, Eddl
Ot her pr Airport, Bus Statmwlat i
4 : B : :
public a mo d al | ogiesttci.c par ks,
St adi ums
Sport Ar Stadiums or permanent
5. |[spaces o0 B with seating capacity
frequent persons
gat herin
Transpor Expressways, Hi ghways,
6 . . B .
corridor Metro cenrci.dor s

Tabl e 3. 1: ClassificationoobofdiPgiopalrtcensnéort.



3. 7Rating Proce€snstructed Properties

The rating process for digital connectsitvaigtey
eval uation approach to ensure transparency,
propertyds digital capabilities. T hiicse fqruaanhei w
infrastructure readiness, and user experience
propertyds ability to suppolrhte diodiltoani nayo nsnt eecpt:
rating dnd exciylcB@RBr opédangrg
rrmmmree: DUE Diligence Stage I e

i. Registration by iii. Document Review v. Corrective Actions vii. Final Evaluation
DCRA and Property and Preliminary by Property by DCRA and

manager Assessment Manager Award of Rating

ii. Application for iv. Preliminary vi. Due Diligence
rating of property Evaluation Comments Stage II
and Action Points

Figure 8i@ggh Level Rating Workflow for Const

Registration by DCRA and Rsopé¢mtvadWMardga
Sect3.oh and Section 3he iort etrheisst erda nDUGRA &
Managreasdr d@i steronbnne lpeé at if Ao g orn ie naen d o-n

refundabl e freey,i sdg aprescri bendushy behye d ekt h
property amantalgeert i me dher egigststat@aitomn ena
Managers to apply for a ratiThge aso@eamnent
mawl so apply fomdeéhec o mmri anpgeriotifioens t o enabl
and guibdyan@@RA on i mplementatibhe opr dDCilsi
However, the rating certificate shal.l be
requirement of the regulation for rating

Application for Rat:ing of Properties

a.Property Managers seeking a new fatrinmndeo
propehesulbmit an online application al ong
document s.

b.A document, cihreclkudisng for fully construc
propertbesavail able in the Frequently As
the ratat horm

c.Oncaeppl i cati ons fsourblbmiatttiheedg pr opertlye maynatgem

generate a Uniqgue Request I denti ficatio
application status.

yy



d. The Property Manager can select any of
provided on the rating platform.

e.The details of the maxi mum chargeabl e f.
DCRAs, will beravanbapl at bor mhe

f.Online application of the Property Manag
Digital Connectivity Rating Agency (DCR/

application for rating.
i iiDueDi |l igence( Bt agment ReWwirewiamdary ASsess
a.Thsel eDC®& haddnduct St age I o f dbuaes i ai |

requiremassasessiomgi thé connectprvapeyr tsyt abtau
on the submitted document s.

b.Thiss age of mestsbamenibmpd ettiede bwutBiOmann
days from the dat eprdodp earstsyi gtnanetnte D CRA

c.l f addi ti onall ardieftiaaci@tsiroanqsui r ed, t he DCRA
Property Manager t o ctohmpol uegthe tthhee raaptpilnigc af

d. The Property Manager shoul d prwivtihdien r7 | dec
o f the request by thlkee DERIAaA & tativid i thugtbeadh i tc
property manager and not to the DCRA.

e.All rteaaastdes pofneseese ktimgnput s or clharl il f ibce:
ma dtehr ough the rating platform.

f . The D®RWIsit ,ahessst &dpddiconst r ucactaisen,t hien s
iander devel opmanat rasctwiben htee IDLlIime witl

t haeppr odveesdTghnre DCRA wi | | provide its inpu-
for construction of DCI aligned with re
possi bl e.
i v.DueDi |l i gence (Btalgiemilnary evaluation <c¢comme:!
poi nits

The DERAslhlarfeei r comments with acPropeitye.!
Manager c d rhaerumgend t he rratTimg @actitdowms mpoir
classified broadlays ifroltllorwese categories

y ®



a.Mandat:olfrhyeseti on wpdilntosnl'y include the a
Property Manager wit hoputoceebsisobtt peoeeatu
stage.

b.Recommende®lhese action items wil/ includ
the rating score and conpreqpuemiiheg Rrheper
Manager may choose to ignore phescseé¢diomge

the sitxge of evalwuati on.

c.Optiomdali's category of action items wil/
takenhbyPrMdpragegr which does not affect
property. shHowewaeh yfamg her i mpr cwe vguoeael iatn

consumer experience.
Corrective action by property manager:

a.ln response to ahiesiarcg Rroeanlt ipwinmatsy td@eal u
Property sharnalgerr emedo mamana@at ioo ntsop @ir rotce e
for second stage of evalwuation.

b.Af taelrl the 6Mandatoryd action points are

apply for second stagdé |afgeavdaHobadeavgeen, it k

property managers are encouraged to con

optional i nputs from DCRA to get the bes
.DueDi |l igence Stage 11

a.The request fDuwue iDiliaa#®nhoeachmiimegrece upon
request of the property manager aftekeepash
OMandat oryd act i onmtphoeirn trse coormnpernedfeedr aabnlde o

b. The Due Dil-l pewckl stagel ve the process o
connectivity and asbpcithcta@d@RABLt adsthreu tru
rating criteria including as provided in

c.The detailed methodol ogy for s«agriitreg i ag a

respecti vel pweoivg hdteadg edfo r Chparpotpeerr t i es of c a
Chaptferr pr opertiesoboftlciasemanyaldBo

d. The Due Dil idenniel | Stbadyyc a mpel el GRlAbed unn da
mannprefewnble®days of submission of req.!
Manager for Due eDbialliuggen oe .

e.The Dukigentéostagder construction will
of PDGhstruction, testing and integration



viiFinal Eval uat iaond bAwaDClR Ao:f Rating
a.Final Eval uati:on by DCRA
| . After t he cDounep |IDatliiogrelhocfe het DELCRA s hal l

all the reaedaptepdatai &ascomprehensi ve
assessment reparmhte dfiaslal | cdoeluimeat sd;
summary @amidt e iat wir sc@0 mme,nt document s,
awar chendd, | i st of test/ evidence. coll ect e

l' 1 . Thebjecti ve -corfi teewdihlagsdwhh ogy of sasogd sagm
criteria agaitmantdoasaudot er i a a rriieh apprtoevri dde
for properti esn®dfaptadregopyopPpdrt iBds of

I'T1T In theheamsd, s srmeepnotr t wi | | provide the
propegaynst each -criteria and sub

|l V.Acopyf assessment hr gBRbpNtopredty detail s
upl oaded against .r@shhpeasisessmeaperepor
signed by the authorizedTheéepree@otrat iwv
be visiprepeottyhenanager concerned

V. The DCRA shall also updati & atnfdeoasudd ree i a
on rating oplgetnfearathe t he rating certifi

b.Award of Rating:
|l . After the rating scorel atsf,outpimat BEGRA NS

genemnataddarntgi fi cate and sign it digita
l' 1 .The Property Manager wi || be able to
through their registerleadt fogamoat bpbaspd
property til/| its validity
c.Once the rating certificate is issued by
view or verify the rating certificates e
QR code available on the certifasamay obbe

provided on the rating platform

3.8Rating Process for Properties Under Constr.

The rating process for di gunadr coomietwit b vyl o re
structuresd,ageuletvial uati on approach t o ensur e
reli abialsisteys s mevhti | e preserving the i nt.eldhreity



framework enablage @desiegs ment of Di gital Conn
readiness during the construction phase -and
ground verification aft elrhicsonmplaerteiwoonr ko fi sc adressti
service quality, i nfrastructure readiness, an
t hat reflects the propertyoés ability to suppc
steps outl iinfee dyhel @ aan cd grPdloe eaft yD OVRaMm aagred

Due Diligence Stage 1 -
i iii. DCI Design review, |
i assessmentand

v. Intimation of

completion of DCI by vii. Final Evaluation

by DCRA and

i. Registration by

DCRA and Property e : Property Manager and j .
manager R confirmation by DCTA Award of Rating
© &
n
ii. Application Iﬁr iv. Construction vi. Due Diligence
rating of property Phase monitoring by Stage 11

DCRA

Figure 3. 2: Hi gh Level Rating Workflow for Pr

i . Registration by DCRA and Rsopé¢mvhdWMardga
Section 3.2 and Section 3.4 of this manu
Managers need to register on -thmeoahdnao
refundabl e registration fee, as prescribe
propemanwuger at the time of registration.
Managers to apply for a rating assessment
may al so apply for t htei amtpgrnagp erft iuensd etro ceon
and guidance by DCRA on i mplementation o
However, the rating certificate shalll be
reqguirement of the regulation for rating

i1 .Appl i cdtoiRahing of Properties
a.Property Manamgatrismgs eek e nupnrdoeprerdgnshalbkt i

submit an onl iine appbi d anecgeun wbhbas,al |l
components of Digital Connectivity I nfr
relevant crite€eriaeand sssbper regul ati ons
been pl anned and approved as part of
i mpl ementation design is ready

b.A document checkl i st, including for ful
properties, will be available in the Fre

the rating platform.

c.ln addition to the standard requirements
decl aration s-pensfruoctogmnnphe odpoerntaitesspeci
Aut hofThe ydecl aration shall include the f



d

| . t htetarget stahatathagproperty intends t
| I .a r adriintge-wi s@ an-dr stub-wi @ pliamcl udi ng:

(a)the proposed measures and design pr

target rating;
(b)Yt he target score proposedriatgarn incn; e

(c)explanatory remar ks mapping the pr
design document s.

Il 1 The plan shall be supported brye laepvpa notv e
documentary ,evedehceas approved buil di
| ayout s, infrastructure schemati cs,

documents related to DCI

| V.The Property Manager shall provide app
each appliccablkeiesop along with struct
guestions, where prescribed, in order
of digitalprcownaicotneeéetgesi gn stage. S L
clearly expl ain how the proposed Di ¢

complies with the requirement-cr iotferihen

.In addition to the declaration and sup

Property Manageaeronstorfuctuinadmr properties
i nformati on, particul ar s, and document s
This shall include details relating to t
as property rmregmwma,y,typgea,tusat proof of O Wl
det ai | s, property address and area part.i
areas proposed for assessmendr, donadu memy
required for assessment of digital conn:

Rating Manual

.Once application for rating is submitted
generate a Unique Request Il denti ficatio
application status.



f

.The Property Manager can select any of
provided on the rating platform.

g.The details of the maximum chargeabl e f
DCRAs, wil/l be available on the rating p

h.Onl ine application of the Property Manag
Digital Connectivity Rating Agency ( DCR/
application for rating.

i iiDue Diligence Stage | (DCI Design Revi ew,

by DCRA) :

a.For uaamrestructi ont hper oPGRA I sdh al | revi ew
decl aration and documents to verify «c¢omg
with the digital connectivity rating fra

b.This stage is |imited to building plan a
eval uati on, including site visits, wher

approved designs.

c.During t he review of t he decl arati on,

i nformation submitted by the Property Ma
| .The concerned Digital Connectivity Rat

extent to which tshe gper posvda ds i dbensi gm t

with the applicabl ecriatemigacri teria an

Il 1 U n respect of t hoorsiet ecrriid ewhiac ha nidn vsaulbv e
as network speed, coverage, no. of s e
physically wveri fi-edn sdturruontgi otnh es twlargce r
shal l be based rcerm ptome est rpu otvu rdeedd i n  t |
the supporting documentary evidence su
Such assessment shall be indicative i

during Due Diil i g eunpcoen Stoamgpel et i on of (

commi ssioning of Digital Connectivity |

|l IBased on such assessment, t he DCRA st
desisgrmage star | evel corresponding to
I nfrastructur e; and



| V. The property shall be | isted oesnt age staa
l evel as assessed by the DCRA, al ong

based omtdaegsei genval uat i on.

V. Accordingly, a ceffDediigrmade fiordi &€&t i St
assessed by the DCRA, shall be issued

VI . ThéDesigned for cEKtiStiacathadi wiati i mdeUT €
refl ecti-sntgaglespgrgeiparedness only, and s

or provisional Di gital Connectivity Ra

VII This step must be completed by DCRA wi

i v.Construction Phase Monitoring by DCRA:

a.As the depl oyment of Digital Connecti vi
construction, t he atonappmepmr iDaCtReA swialgle s
monitor the devel opment of DCI as per su
design stage and may al so suggest <correc
required, to Property Manager

v. I ntimation of completion of DCI by Propert
by DCRA:

a.Upon completion of construction and i mpl
and integration of Digital Connectivity
shal l i nti mate the concerned DCRA throug

b.Based on such intimati on, the DCRA shal
i mpl emented in accordancestwigteh stuhbemi asmEp ro
shall record its <confirmation on the r.
deviations, i f aopbpsreorvveedd ,d efsriognm.t he

Vi .DueDi |l igence Stage I

a.Upon completion of construction, testing
I nfrastructure, and after confirmation b
rating platform, the Property Manager ma
Diligegeel St ahrough the rating platform.

initiated only upon such request by the

b.The Due Dil-l pewckl stagel ve the process o
connectivity and associated infrastructu
rating criteria including as provided in

Gpp



C

d

.The detail ed methodol ogy for scoritreg i aga

respective weightage iIis provided in Chap
Chapter 5 for properties of category 6B©O

.The Due Dilildenwiel | Stbhaegecompl et ed-bbyndhe

manner preferable within 60 days of sub
Manager for Due eDialliugen oea .

i Fi nal Evaluation by DCRA and Award of Rati

a

b .

c .

Final Evaluation by DCRA:

|l . After the completionl bf Obhe DCRAgeshackl

all the relevant details and prepare a
assessment report shal l cover t he | i
summary critecriiateavmd e swccomment s, docu
awarded, and |list of test/evidence col

|l 1 .The object i vcer iotfereiaac,h nmsetbhodol ogy of a

criteria against «adh eci iat enr @lo apprtoevd d4e
for properties @OhHaptadregiopyo PpA&DBt aeas of

Il n the end, the assessment report wild./l
against each -criteria.and sub

V.A copy of assessment report with URI
upl oaded against respective property.
signed by the authorized representatiyv
be visible to thenxreamerdt.ty manager

V. The DCRA shall also update the-cscadreeia

on rating platform to generate the rat

Award of Rating:
|l .After the rating score is wupdated in
generate a rating certificate and sighn

Il 1 The Property Manager wi || be able to
through their registered account on ¢t
property til!] its validity.

Once the rating certificate is 1ssued by

view or verify the rating certificates e



Sl

QR code available on the certificate or
provided on the rating platform.

90pti obbiadi t al Co nAnuedci tti vi ty

The
Con

re may be scenarios wher e rae vAtrdog elré we IMamfa ¢
n
unde
e

ctivity I nfrastruct uguwer pOBi@d ¢mftiigfaypasn ga nodp
tiankp rnogv e memitbsppltyi ng f or a Di gi.Addi tCioommealcl
onc a awain oegidti sbhpeuchdl mecy j samd et heme f BrriMegprea g g/r s
prefer identi iggdgapdert ake biemhprrcevfeanpe nansg aot ri nmagl
assessment .

- O

D

I n such situations, Property Mamagawft st maye Xii g
digital connectivity infrastr ecudttuerrd aa gaiensctr i
Rating Manual, primarily for under standing

i mprovement .

—_— =

uch cases, Property Manager may, on a Vvc
ect i ity Rating Agenccnau @DICRAhet pr amaretr y
ect i ity based-corni ttehrei a rsi Reeqiuflaia dadh adR estatbldg t |
al

Vv
\"

@)
o
>
[l Tl PP

the | imited purpose odudaatdi leintadtd i mg it miatis
l ines, a simple electronic form may be ma
| capture basic details of the Property M
regi stered DCRA.

Upon submission of such r equoenset obry niohree PDrGoRoA
selected by Prepadty bMamagerf,i ed through the
Property Manager and the selected DCRAIdmay
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i.  Submission of Audit Request: The Property Manager submits a Optional Digital
Connectivity Audit request through a simple electronic form on the rating platform
capturing basic property manager and property details along with selection of DCRA.

ii. Notification to DCRA (s) and submission of proposals to Property
Mana